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Cm\RAL AmiNISTRATIVE TRIBUNAL, LUaC^W BENCH
r>

OA Ho. 12/1988 
UicKna'vv this 13th day of February, 2001

Hon’bla Mr. Rafiquddin, JD-1 ^
Hon'bla Mr. M .P. Singh, Af-l

1. Gaological Survey of India Staff Union 
Northern Region

Gaauiittaa Plot Mo. 2 i ! ..
Sector E, Aliganj, Lucknovv’' '-^n.Socratary

2 . 3 .K , Saxana 
417/246, Na-v’azganj

liucknow . .  Applicants

(By Mr* R .C . Saxena, Aivocata)

Versus

Union of India, through

1. Secretary 
Departrrient of Mines
Ministry of Steel & nines. New Delhi

2 . Dirac tor Ga no r al 
Gaological Survay of India 
21, J.L.Mahru Road, Calcutta

3. ;0y* Director General 
I'Torthern Region, GJI

Sector 2, Aliganj, Lucknow . .  Rasoonrents

(By Mr. Sunil Sharma, Advccata)

0RD2R(oral)

By Mr. M .P . Singh

Geological Survay of India (GSI, for short) Staff 

Union, Northern Region;. Lucknow through its General 

Sacracary (applicant No.i) and one other have filed 

this GA seeking directions, to Respondents No.'j^ and No.^ 

to giv:2 regular pay scales to the contingent vrorkers 

at par vjith the s alary given to other employees in 

the 2re3\:.on.l9nt~c3apartment performing the same nature 

of -,-ork upon ragulacising them from the date of their 

in itial appointmant and qrant them other conse'iuential 

benefits,

2» Brief r acts of the case are that the a jplicants 

weri engaged as contingent emploYeas under R-3« According 

to them, they uer^ employed as Clerk/Paon/JamadarA-schanics/ 

Library Assistant on daily v/ages and have completad mors 

than 12 years of sa^xcQ , Even after 12. years of service
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they have not bsan ragal.rised and ais still being paid 

sal-̂ j.'3/ on daily vj3cds basis. Aggrieved by this, thay

hava riled the present Ok,

3 . Respondents have resisted the case'by stating 

that all the applicants were engaged as contingency 

staff prior to 2.9.1971 against regular Group C and Gra:,p D 

pos-cs and most of the contingency hands anqaqed unto

31 .10 .77  have been ai'nointed and are being appointed 

as p3r -che availability of vacancies; those v/no caild 

not be appointed against reOTlar vacancies are being 

paxa revised daxly v7does as per r^tes approved by the 

1^0 :1 ciurhority. According to the resj^oncents, the 

instructions isaued by DoPT dsted 7 .6 .88 ' regai-ding 

the issue relating to payment for e'vusl pay for equal work 

cino recrularisation of c^isual labaars thereof is under 

examination in G3I for necessary irapl amen tat ion. They 

nave rvrther stated that the grievance of the applicants 

perrains to vjhole of GSI. Thay have also stated that 

most of the contingancy hands have bean appointed on 

reguiar basis in Group C and Groap D posts subject to 

aliginxlity  and suitability of the candidates as per 

prescrir-ed R/.Rules. The other remaining candidates 

will also be considered for regular is at ion as and when 

recaalar vacancies arise. There is no rule to give , 

regalar pay scale to the contingency staff.

4 . Respondents have also filed  additional affidavit

staining tnat Jroal leant ino. 2 has become over aged. Learned

counsel for the respondents furtlier stated that even at

the tuae of initial enga-iernent, applicant Ko.2 had become

overaged. Hence he cannot be cons.idered for r 2gular

a .’_'o.i.nu'n.ent. iPor the aforasaid reasons, respondents

conteixi. that the Ci\ has becane infructuous and deserves 

to  be dismissed.

. .P /3
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5* In vi3W of the fact that mcst of the applicants 

have ba3n r3(jularis3G and remaining are baina considarad 

as and vjhen ragular vacancias arise as per rules, the 

relief sought by the applicants doas not survive and 

therafore the OA. has become infructuous. It is therefore 

disraissed. No costs.

(M .P. Singh) 
MetTi’oer (A)

(Raf irruddin) 
Member (J )

/q t v /
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13.2.20G1

H on' b 1 e Mr. R a f ic:: u dci i n, JE'-i 
Hon'bla Hr. ,M .F. Singh, Â i

A^gamsnus heard, urdar dictated in a separata shaet.

AM
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-V eipplicant :nuy file supplementary rejoinder 

within one vjeek of the receipt ol the C .h , 

The O .A . be listed for h . irin.'j on 18 .11 .96 ,
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@ > 1 6 /2 /9 5  lioN.jyiR.JUSTICE B.C.SAKSENA, V .C ,

HON.MR.V.K.SETH, A.M. _ “

List on (*^/ 3 / ^ ^ for hearing. •

' V i
MEMBER(A) VICE-CHAIRMAN.

\ ^ _ 3 ^ -  _  V  s .  -  '= -S l^  At5

'Ha/.'Vin.>y>v P?-(? V<L__
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30/9/93

(tgk)

Hon.Mr.S.N .Prasad, J.H.
Hon.Mr. V .K .Seth , A.M.

This M .P. No .579/93 has been moved

for restoration of 0 .A .N o .12/38 which

has been dismissed for default.

A perusal of records/lfiat^ on the

date of the passing of the impugned

order the learned counsel for the

respondent vjas present. As such issue

notice to the respondents

for filing ■'fcisfiifer objecti3ns, if  any, against

the M .P .N o .579/33 within 4 weeks. List

this case on 17-H-93 for disix)sal of

M .P ,N o .579/93 .

A.M. J .M .
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CENTRAL ADMIWISTEATIYE TKIBUWAL
* A D D IT IO N A L  B E W C H ,

23-A*Thornhill Road, Allahabad-21 ICOl

Registration No. /J  of 198<?
I

A P P I  I P A N T  Ju*u/&y y

/J^^, Jee^'z. €  * f

A a n

or. Jee/b'z. <?

ReQPnwnPWT/c\ o«?2ĉ ’9 ^

I
• M .••••«««••• •»••••«•••#••••«••«••••••••»•*' *•«•(•••«••«••••••••••••••••«••• ••••

Particulars to be examined Endorsement as to result of Examination

i ;  Is the appeal competent ? e ^ .‘ ''
2. (a) IS the application in the presinbed form 7 4.

•* A/(0,

(b) Is the application in paper book form ?

(c) Have s ix  complete sets of the application 
■been filed ?

3. (a) Is the appeal in time ?

(b) if not, by how many days it is beyond ^7.
time ? «

- J (c) Has sufficient case for not making the ^
^ application in time, been filed ?

4. Has the document of authorisation,Vakalat- y € -^
nama been filed ? ^  n  / eiO

5. Is the application accompanied by B. D./Postal- tc> aj Sk ^  S S
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 
against which the application is made been
filed ?

7. (a) Have th e  copies of the documents/relied .
upon by the applicant and mentioned in J
the application, been filed ?

(b) Have the documents referred to in (a) ^  ly  Ae/<r»eC%^
above duly attested by a Gazetted Officer /
and numberd accordingly ?
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Particulars to be Examined
~0--------- — ----- -

( 2 )

Endorsement as to result of Examination

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index ot documents been filed and 
paging done properly ?

9- Have the _chronological details of repres- 
.entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of

^  Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

^  12. Are extra copies of the application with Ann-
' exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos..................... /Pages Nos............?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14 Are the given addresses/ the registered 
addresses ?

15 Do the names of the parties stated in the 
^copies tally with those indicated in the appli- 
"4eation ?

16. Are the translations certified to be true or 
supf)orted by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

\

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ? -

(d) Typed! in double space on one side of the 
paper ?

18. Have the particulars for interim arder prayed 
for indicated with reasons ?

V

/JO

\

19, Whether all the remedies have been exhaused.
~̂£'<sn />>3 *
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25/4/89

Hon'' Mr. D .S , Misra, A.M.

Hon' Mr, B .K , Agrawal, J-M-

No one is present for the applicant.
j

Reply has been filed on behalf of the 

respondents. No rejoinder has been filed 

on behalf of the applicants. The case is 

listed for final hearing on, 5-7-89.
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' ^  h-a ĉŝ  g K) g - g - ^y g .

.*£SkX, 4-

W

L

6 . 0  c

7 '/ ; ^  s ? //j7)

■ f  .

<ifc
-V*1

vW

di'

r  ^ 0 ^ 0 .

^ V

|t!r. *' / i- *''

•i(i,



l a 8 d [ c )

< s

b

H o  , A ^ .  jA  3  i f ^ o

ftLo t*' tfc  eauA-i^S-

* L

f-{C)^. / ^ -  ■ / 9 ^ ^ '

i ^ L '  / k h  ^

/ ? - » .

k
3a L)

X  d -

>

\CN ' S.O

4 ^ ^ . 0 ? f V  /<

< 7 ^ -  p jf  ■ J< j

^  ■{{. ^  ^  % S <

/ r  / < ^ ' / o '  “f  ;> , V '

) a  ■/j>*'}^7i-^

^  r , ^ -
*.ft + ' ^ d <

P *)

/?i2-

yOfOX,; V a  (J-U = ,0

H ^ .  t w v  m w

m v  - t i  n .

yjj^ 'f\F^^'Ll9 \/y\'^l ^  \ ^ ' \ H ’ \ 0

!jN o ''

C ^
U 6 < - -

In

V



/

V/̂  ^  OtV- cv\£_4'

oa-sr-

1

>

>

W o  0_
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I. Geolofiieal airvey of India ^  Staff Union roiTfeiern . 

Begion-, Goanittee Plot ITo.2, Sector «2« AliganJ ,Luckno¥

through its aeneral <^ecretary ........................Apt)lic3jit

S ' K.- o-R^-  ̂ o u L < r u U r S J o  /jx/eT

y o  1( 1 7 ! ^ ^ ^

 ̂ 1) Union of India throuc^h Siecretarj'’ , L'inistry of

 ̂ . Steel and Mines-, DeDartaent of Mines, Few Delhi.

"Oirector C-eneral , leological airvey of India 

^  27-J.L*rehru Hoad, Calcutta,

^  3) Dy. Director G-eneral, ITorthern Region,geological 

 ̂ î̂ -̂ ey of India, Sector Aliganj, Lucknow.

4
.............................. .Res’̂ ondants

ADrilic^.tion under Section 19 of the Central A.dainist~ 

rative 5ri banal Act.

D m i L g  07 APPL:  ̂CATION : 

i# Psytieuiars of the an’olicant •

( i )  ITame of the arjt)licant

( i i )  Office Address

( i i i )  Address for service 

of r^otice

Geological Survey of 

India , staff Union ,

Forthem Region through
h

its Secretary Sri 

Kumar Saxena

GoHimittee Plot I-'o.2 Sector 

‘■E * Alig an j , Lucknow,,

♦ ••••••■ »do • • • , . .
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(iv )  That tlie a'^olicant declares that tiie subject

matter of tlie order against which the a’iplicant wants 

redressal is at l^cicnow within the jurisdiction of
«

thi s Tri bunal.

(v ) liiat the ariTDlicant is moving this a~'i^lication

for the relief of f^anda’̂ us for vrfi:ch no li^iitation 

i§- T)rescribed and the a'nr':iieation is withjn the 

li"iitation "'rescribed under -ection 21 of the Central 

Administrative Tribunal Act.

( v i ) "hat the "netitioner is the recognised association

and is engaged in the ’/elfare of e!iir)loye'3s and for making 

demand for betterment of nay scales and condition of 

eS'^loyees engaged in the services of res^ondant ITb .2 .

( v i i ) That the resT^ondants have 'nade an^oint^nent

on various t'ost the versons ’"rior to 1977 asi Unskillji^'^ 

*^e^i-skilled and Skilled casual worker on daily wages.

( v i i i ) Biat the em-^loyees working as casual worker

are getting daily wages on the ’Prescribed rates according 

to their category as Unskilled, ^e'ni.sl^illed and skilled 

v/orker and the re'oondant has ‘orescribed the rates of 

daily wages in accordance ^dth the alleged directions 

of Ilinistir̂ )- of Labour Governtnent of India (.inne„^re-I to4 

are the orders dated 24 .10 .1885  , 2 0 .8 .8 7  ,4 .1 .8 8  ,and 

1 9 .1 .8 8  )

( ix )  That it is worthwhile to !^ention here that the 

categorisation of casual labour is self-styled categori­

sation by the respondant as the directions contained in 

the 'ne' îorandu.'n of Ministry of Labour relates to casual 

worker e^.T^loyed as Unskilled labour in- the Central 

5ovt. offices and it  has no 'nention about ^emi-'fkilled



C O

ju

>  ^ ( 4 )

or skilled worker of the Central frovt. o ffice .

(r )  That the res'nondant had ®ade aiDTjoint^ient of 

Peon, technical operator, Mechanics' etc. as Unskilled 

eanioyees and after completion of 3 years' service has 

’nade them as ‘5emi-skilled and thereafter 3 years' nade 

them as skilled eninloyees and have paid their wages

,i -( according to the rates mentioned above.

(x i )  That the resBondant in case of ap^:^ointnient on 

the post of dealing clerk, Library A.sstt.,Copy holder, 

store clerk apr^ointed the persons as skilled employees 

i., and started paying wages according to rates prescri­

bed for skilled contigent employees of the resBondant.

( s i i )  Biat it is worthv/hile to mention that all versons

erar>loyed as clerk,peon , Jamadar':!echanics. Library As'stt 
\

now have comr)leted more than 12 years ?nd are gett^^g^^^

( ' as skilled worker irrecpective of the fact that

the duties rendered ty the incumbent on these post

■'■y are also iolding rest>onsible job of filing etc.

( 3d l i )  That it is  also worthwhil-e to niention that the 

Govt, of India on recommendation of the IV  th Day commi- 

s-sion has sanctioned the following pay scales according 

to posts in the ministerial em-oloyees' v/orking in the 

, office of resT)ondant.

Scales of pay under CCS (HP) rules on the 

^  recommendations of the IV  th nay commission

effective from 1 /1 /19S 6 .

1) Khalasi,Darban and Messenger etc. Scale Ps.750/to940/-

2 ) Fainting Mis try, L/writer etc. » pi. 775/-tol025/

3) T .O .(D ) ,G e o . ^Chemical etc. » p, 800/-toll50/-

4 )  Painter riolisher etc. •• 825/- tol200/-

5 )LDG,''/Clerk, Mech,Driver etc . ” f̂ QSO/-. tol500/-

cont. on T)age 5
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6 ) I! ech .( Geophysics) etc. -^ale p,. 975/- tol540/- 

7 ) Copy holder, Library Asstt.§tc« ps 1200/- to 2040/-

(s i i i )  That the respondant IIo.2 has also taade

appointment on the above mentioned post on regular 

feasis and is paying the abot>e mentioned l^lary to

them and thus has discrininatid the e^nnloyees- 

^  < appointed as contingent eaployees ^auch prior to

3977 as- they are getting s'till the daily wages as t)er 

the rates- ■prescribed time to time 'W the respondant.

That the TJaynent of the Tie’-^bers of the petitioner

on the M inisterial and labour nosts on the daily wages

said that too on the self-styled categorisation of 

employees as Unskilled , '>emi Skilled and skilled 

casual worker is not i^aperative to the directions 

oiljTierated under \rticle 39 (d ) of the constitution 

as the imcu'abent on the post similar to the tiost

held by the •cesrs'on e’2iT)loyed as contingent worker

prior to 1977, is  getting salary according to pay 

scales implemented by the govt, of In d ia .

(xv) That the Dractiee of keeping the persons as 

contingent ettroloyees inspite of the fact that the

V  employeeS' are contunuous service for more "fclian 9ix

4 months on the -oost is an unfair tfractice and unjustifiec

(xv i) That the -oetitioner "ierslstentlgr met the res'_ 

pondantand other higher authorities with the demand 

of regularisation of contingent workers on regular 

pay scales and for equal pay for equal work ,the 

rest)ondant fails to do anything concrete in this 

regard and give false as^-.urance , the Petitioner 

made demand in writting on 17 .3 .8 8  with the request

to regularise the contigent staff and to give equal
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pay for equal :/ork bat the res^ondant did nothing 

so f a r .

(^ v i i )  That further the contingent eaploj^’ees are 

suffering huge monetary losses on account ofdeduction 

of three days salary on account of and are also 

not gettin';; retirement benefits- such as' r>ension etc. 

as soaie 'ne’Jibers have attained the age of 3ut>eran- 

nuation as contingent ea'oloyeas.

(s v ii i )  That tlie pefettioner has no other alternative 

r-e-Tiedy than to f ile  this clai!ii peijition,

4 . That the T)etitioner further declares that 

they have not T)revlously filed  any ar>plication , 

i^rit ■oetition or suit regarding the matter in  ̂

respect of which this arrplication has been rnade 

before any court of law or any other authority 

or any otlier Benc^ of the Tribunal and not any 

such at)plication , writ Petition or suit is pending 

before any of the^.

5 .  ^  That the ax)nlicant prays that the Hon’ ble 

Tritnnal aay pleas-e issue direction , order orv/rit 

thereby the respondent T o .2 and 3 be directed to

ij give regular pay scales to the contingent worker 

a^ we3r= T)ar with the salary given to other,

e'nployees in the department ’̂ erforciing the same 

nature of work after regularisUj them from the date 

of their in itia l appointments and to tsay them the 

differsnc^- of their salary with the regular employees 

of\ the same T^osts.
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B) "^hat the ^lon’ ble Tr3-tunal 'lay Please 

direct the res^ondants throiigh orderjOT^lt or- 

direction theretjr the res^ondants "nay be directsd 

to Tiay the contin<^ent worker all the benM its 

which are given to other regular e-moloyees doing 

saae nature of work.

C) That any other reliefs the Tribunal may 

grantgsd which this Hon»ble Tribunal nay deem 

f i t  and prosier.

D ) Costs of Petition be also awarded to the 

^eti tioner.

Particulars of tie *

 ̂ ■■

'  i.uo!mow . V 1 -r-rr/t
c 'V i  3 '

Dated Petitioner

I ,  RaRi Ku*iar ^>axena '’ged about 38 yerrs, *^ecretary 
?taff Union, northern Region Coaraittee P l o t "  

I‘0 .2  , .U iganj, Lucknow do hereby verify that the 
contents- of paras 1 to (/ are true to my ■oe'̂ ’scsiel
Jtoowledge and r)ara '< to~^ beleived to be true, to M
legal advice '^and that I have not sut>ressed ^
-aateri al fac t .

Petitio'-'.er

LI si; of enclosures

1. r o .l  circular daifid,j24^CLciaaa5.
DATiD 20 ^e’ot 1^85

2 . AIlTlTirn^ r o .2  —  Circular dated 20 uUg 1987
ii

3 . Ainrnx^Ri; ro .3 —  circular dated 4 JAF 1988
4 .  AFT^SHJRE FO .4 —  CircujLar dated 19J1F ]J988
5 . AI"!"^XH3 ro .5  — Cireular dated 9th Aughst 1985
6 . A n ^X JR E F O .S  — A Letter

sent by staff dated 17 /2 /88  
Union
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Geological ^rvey  of In d ia , <3taff U nion ................. .ApT^licant

Versu s

Union of India through Secretary ^llinistry of steel

'y
! k Mines &. others ............................. Res'^ondants

A F ^ S U H S  - IT0 .1

OF IFDIA 

G^LOGIGA.L gjRVIirY OF' B^DIA 

NORTHCT REGION

3, GOKHLS MARG , HJCSIIO’:

^'0‘isJZ54d5/4/Contg/82/3stt.Vol. I V  Dated the 24 0CT1985 

Acor)y each of the undermentioned letters is 

■ forv/arded for information and necessary action to;- 

 ̂ -he Director, ‘HI.G.( '^outh ) D ivision /Circle ,

I^^^GST, Lucknow

'>■ B .G .(3 )  , ( H.R.KAHJLA )

Administrative Officer 

for Sr,Dy.Director General (OP),HR,.

G0VSR̂ !1'IH?3T o f  TfDIA

KungTRy o f  s r m ,m u t e s  &  coal

D'3P^R1.{ENT OF

1 I

ITo. J .110I V 34/834^1.2 Fevr Delhi, the 20th 'Sept, 19&5

To

■Sie Director General, • .

> Geological survey of In d ia ,

27-J.L,:"ehru. Road,

Calcutta.

SUb;- Revision of vrages of casual workers in the 

Geological Survey of In d ia .

cont.onpag|e 2
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Sir ,
la  an directed to say that in supersession of this 

l^inistry’ s letter iT&.J .11011/34/83-^1.2, dated lyths March 

1983 , the 'oresSdent is t)leased to f i x  the rate of dai!|y 

wages of casual vmrkers in Geological '^Urvey of India as 

under j-

^  Categ.ory of -̂.̂ orkers Daily Rate of i/ages'

Unskilled Ps. 11 .20

Setni Skilled P<s. 15 .00

!5killed P>. 22 .50

The above rates w ill be at)nlicable for ai:^ the sev®i 

days of a week.'

3 . Casual workers of C-eological 9irvey of India w ill be 

entitled to the rates of wagec fixed by the local authorities 

or sininmm wages fixed bĵ  the state govemrnents- or at the 

above rates whichever are the highest.

4 .  The expenditure involved should be niet froni. wi'fedjT*^

^ the sanctioned budget grants of G-eological Sarvey of India

for 1985- 85 and subsequent years.

5 . The above rate of wages in respect of casual workers 

of Geological <^rvey of India w ill take effect xfith effect 

from 9 .8 .1 9 8 5 .

6 .  You are hereby authorised to f i x  in consultation X'/ith 

Senior Deputy Director General (Finance ) , the daily wages 

of Contingent "-.brkers of Geological Survey of India through 

out the country fased on the daily wages to be noticed 

from time to time by the I'inistry of Labour for casual labour 

eniT)loyed in the Central Government Offices in Hew Delhi/Delhi 

on the lines indicated in the enclosed note.

7 . This issues with the concurrenc of Integrated Finance

De'ott. of ’lines vide their U ,0 ,!^o .3079/IF /8 5  dated
/

/2 0 .9 .8 5 . Yours faitiifully

C /  ( j.B.:roiTiBAJun: )

UITD-SR
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UTDIH ^CaHTARY TO H n  GOVT, OP BTDIi

Basis xor revision oi daily wages for contingent workers 

of jeolo^ical ’Purvey of India

Present daily wages of Unskilled labour '̂ ’ .1 0 .0 0

"^ is  is based on tiie daily wages of ^>^11.60 

fi^ed 'ey tne ifinistry of Labour for the 

Unskilled casual labour ea-nloyed in Central

Govt, offices in Delhi/^Iew Delhi for S days 

week (v/ith no fJaynent for the rest day)

The revised daily wage fixed by tlie 

Ministry of labour ei^loyed in Central 

Govt, offices inDelhi.

■'feekljr wages with two days of rest 

Daily v;ages includin<^ paj^-^ent for 

two rest days

Increase in daily wages of unskilled 11.20-10 1 .2  or

12$

The sane Tsercentage of increase be

ap'-liTeS to the wages of Ĵemi -Sl^illed 

labour.

h l5 .70

?3.15.70 3E5 =78.50 

7 =11.20

• /
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Geological =^rvey of India , «5taff ECnion .................APPLICA^r

VERSJ 5̂

Union of India, tnrough Secretary’ ,Ministry of Steel 

Mines and others ................................................Respondants

. ro . ^

gcit3h :»i's1'It o f  i f d i a

Geolo<^ical Survey of India, 

Hortliern Region,

GSI GCMPL^s: ,S^cter-E 

Aliganj, Lucloiow~?>0 

-'0‘ 5 /4 /5 s t t /V o l .I7 . Lucknow dt . 1987

C I R C U L A R

'V
The follo-'vd.ng rates of dail̂ /- wages of Contingent workers 

stationed at Lucknow have been a-^proved liy the Director-in- 

Gharge, Forthern Region , Geological Survey of India , Lucknow 

w .e .f .  1 .8 .19S7  on'k the basis of recommendations made by 

the District Magistrate pending clarification from CHa «

♦ Gate,f;ory

1. -Scilled Contg. % rker

2 . Serai- skilled Contg. \brker

3 . Un_ Ski lied Contg. ''Worker

■/

Rate of -^es 

F",.30/- rser day 

Pi.22/- per day 

F".. 1 8 /-per day

( ?^.R.^-IAmA )

Cost Accounts Officer,

for Director -in _ Charge,T-T.R,

Fbrxrarded to the Pay JEccounts officer, northern Region
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Creological ^ ĵ.rvey of India , Liicknow.

no.6969A 5 /4 /8 2 /S s t t /7 o l .IY . Lucknow d t .20  ilUG33987

Copy forwarded to j-

1 . The Director-in_Gharge, Operation U ,P . ,F ,R . G .S * I .

; Lucioiow.

2 . The Director -in_Gharge , Or)eration

G-eotechnical &  Special Investigation, IT.B. G,..S*I. Lucknow.

3 . The Director, B .G .Divn^s,_______I'l.H, .G . S*J. lAicto.ow,

-f. Tlie Security Officer F .R , ,!■ ,R . ,G . '=*,1, Lucicnow.

5 . The Mech. Engineer (? > r .) ,S &  T Divn,"R^GSI,Lucknow.

6 .  The Adinn. Officer , A/G-IT '^ec. ,  "■^RD,G*5.I .Lucknow.

7. The Adinn O ff ic e r ,------------ ilRD ,G SI ,Lu dimow.

S'. The Sipdt. Director-in-Charge eell,rH3 ,G ^  ,Lucknow

, . ( S.R^.aiARIA )

^  ^
Cost Accounts Officer , 

for Director_in_Gharge ,1T.H.

>
/
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Geological <?urvey of' India , Staff Union...............Applicant

Versus

Union of India through Secretary,Minis try of «teel 

and 'Tines &  othgys...................................................... SQSpondaMs-

^  AvTBXJRS r O .3

G0iniH3::^!!T o f  i h d i a

GECLOGICAL .«URVi)Y OF IIT3IA 

FOR^KEM R^GIOII ,G ^  GffilPLSX,

SSCTOH -E, ALTGAUJ ,lUCKr07

-"o ._____^ 5 /4 /C o n t g /S 2 /E s t t . Vol .II  dated 1988

CIRGJLAR

In riartial supersession of this office Circular 

 ̂ l "o .9856»91A /5 /4^C o n tg ./82 /E stt .7o l.II , dated 9th O c t .1987

S  and in tert^s of D .G .,G S I ,0 . ’:.lTo .3374G /A- 1203l/Cl^f^es/86 /17

D dated 10th Dec. 1987 the follo-s-d-ng rates- of daily 

wages of contingent workers s-tationed at Laclaiow have 

been ar>proved ty the Dy.Director General ,1TR,GSI, with 

effect of 1 .9 .1 9 8 7 . The follom ng revls-ion is provisional 

nending clarification from Central Headciuarters GSIj- 

Gategory of ^forkers Daily rate of wages

Un_skilled 18 .00

^emi _ .̂ £1 11 ed p,. 22.20

s a ile d  c- 33 .30

sa/
( S .R . «A H IA  )

Cost ^Accounts officer 

for Dy .Director General, I'S 

Forwarded to the Pay & Accounts Officer , Forthern Region 

Geological ^.rvey of In d ia , Lud^row.

Copy forwarded toj- 4 Jan 1988

cont. on r>age p
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1 . 15ie Direct or-in-Charge, O^oeration Geo technical and 

ST'-ecial Inv-estigatioh, HR,G=!I,Lucknow.

2 . The Director -in-Giarge ,Operation U .P . , "R ,G 3 I ,Lucknow

The Director S . G.Divn I I I .  ^Lucknow

The Mech. ^ g in e e r  (S r .)  B'lcT.'Oivn. FH,G'1I ,Luclmow

The Security Officer ,|PH, GSI, Lucknow 

The Dy. Controller of Stores ,1TR,GSI,Lucknow.

S-ie Acl^m. Officer , Accounts-1,11 , General Sea. KH,

G9I ,Luctcnow.

The Hindi Officer ,UR,G.^I,Lucknow.

The SuTjdt. Dy. D .G .G e ll , HR,G<^I,Lucknow.

The General Secretary jG.'?! , Staff Union , rR,G<?I ,l£icknow

3 .

5

6 .
7.

8 .

10

( si.R.mH-iii )

Cost & Accounts Officer 

for Dy. Director General,NR,
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Geological !^rvey of India, ?taff Union .................Ap^licajit

Versus

K  Union of india through Secretary ,Ministry of ?teel

and r'ines and others ......................................Responxlants

,AJm3X^RB WO.4 

GOVBî TiISIir OF ETDIA 

G1»L0GICAL 'SIRV3Y OF VJDlk 

HORTRW REGION 9 ALIGA'J COMPLEX jlOairO!?

•̂o / 5/4/Contg ./8??/estt. Vol .IV  Dated the 19 Jan 1988

A co’oy ofDirectof' General , Geological Survey of 

India 0.M.!To.3674g/A-lS03l/G\y^i&ges/S6/3/D dated 10 .12 .198?  

is forwardad for information and necessary action to;-

sd

(Ji.I'I.PAUL )

Administrative officer, 

for Dy. Director General , FR,

To

The Director, SG-III Division Geological survey of 

Ind ia , northern Region, Lu.cknow.

Copy, of DG^Ggl 0.M .Ho.3S74gAUl803l/GW ^tiges/86/17D  dt..T0.1?>.87 

Sub; Revision of rates of wages of Casual workers 

in Geological ^rvey  of India .

As per authorisation given in Ministry of Steel and 

y ^ in e s  Department of Mines letter No. J_11011/34/83-II .2

2 0 .9 .8 5  (Reference r)ara -.6-7 thereof) ,Director General, 

L Geological 5 .̂rvey of India is pleased to fix  the rates 

of daily wages of casual xforkers in Geological '^.rvey of 

India as under *_
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Catej^ory of workeBp;

Un_'Skilled 

Semi _slci lied 

b i l le d

Daily rate of t'/ages- 

13 .50 

Ps. 22 .20  

Pt.3 3 .3 0

2 . The above rates v/ill be applicable for all the

7(seven) days in a week.

3 . Casual workers' of Geological ?^rvey of India >7i l l

he entitled to tlie rates of wages fixed by tiie local

authorities or ainimua wages fijced by the 5tate Government

or at the above rates whichever are the highest.

4 .  ihe e^tpenditure involved should be "le't from id.thin

the sanctioned budget grants of Geological Survey of 

Inaia for l987-w88 and subsequent years.

5 . The above rates of wages in respect of casual 

workers of Geological ^rv^-y of India will take effect 

from 1 .9 .1 9 8 7 .

6 . Th.is issues with the concurrence of Dy.Direc:tor 

General Geological airvey of India.

93./-

( JAGDISH LALL ) 

Director (Administration )
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Geological ,911-vey of India, stalf Union ...............Ar^plicant

Versus

U'nion Of India through Secretary,Ministry of 5teel

............................................  Renpondants

7 -

V

ATI'TSZJREr ITO..q 

Most IKT ÎSDIASIB 

H’o . 5-32023/9/85-^7.0. (M. 7 .)

C-ovem'nent of India /  iSiarat <?arkar 

Ministry" of Labour /  Shram Mantralaya

Few Delhi, Dated the 9 th August,t85,

OiFIilC  ̂ H^vIORa.!TOr 

aib. Payient of d-ily/v;ages for casual labour(unsfclll«^ 

employed by !rinistries’ and Der»artrients in their 

offices at Delhi/ Tew Delhi.

'Qie undersi-ned is directed to say that the daily 

wages rate of unskilled casual labour employed in 

Central Government Offices in Delhi/[-ew Delhi, in which 

five Say week has been introdueed, will be Pg. 15.70 

( HiT)ees H fteen  and paise seventy onlji). This rate 

is  unclusive of the payment for two weekly days of 

rest for which no separate- payment is to be aade.TheE® 

revised rate is jffeetive from the date of i.go^ne nf 

this office Memorar.dum .

2 . 'Ehe Ministries/Department are requested to bring 

tiiig to the notice of all the offices under tlieir admi_ 

nistrative control, situated in D elhi/ New Delhi.

3 . This issues witli the concurrence of the Ministry 

of Finance.

?d/_

CP. Raghavan )

Bemty <!=rr.tary m .  10 .382947
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U" T33 .cu^cHiL iuriri'^Ta’.Tiini ?HiH:rAL,^.LLAEAiaD^ b h ^ch

»" if
Geological qirvey of India , Staff U nion ............... ,iPPLEC.l!^

J V3Ha: s

Union of ^ndia through gecretary, Ilinistry of ?5teel 

and :^ines brothers .....................Respondants

~ r o ,^ '

'vatya Mev Jayate Phone:47240

Geological Garvey of India staff Union 

Recognised by the Z-ovt. of India and 

4£l!ffij-ated to Indian rational Trade Union Congress vide 

affilliation  Fo.49?>S 

Affilliated to I'Tational Confederation of Central Govt. 

■Sraployees and workers

Regd. office • 4 , Ghov/rin'^hee LanS^i^ife Calcutta^ 16 

riorthern Region Goaoittee Plot IT0 . 2 , Sector S ,A lig a n j ,

Lucknow-.22S020

/
X

Ref Eo. 949 to 953yG'^I80/FR/88 Dated 17 /3 /88

To,

The Deputy Director General,

For them  Region,

Geological -Survey of In d ia , Lucknow 

Regarding contingent ETOloyees

TL have time and again requested you to 

regularise the contg. employees to grant them facilities  

like regular employees and to grant them pay and 

allowances like the regular employees on »equal nay
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for equal work Hbasis and are once again doing so 

in ".•rriting» Hope you w ill concede theft long pending 

de?^af!ds soon. I f  no reply is received in this regard 

X'?itiiin 15 days from the date of issue of this leiter , 

we. shall be coffipelled to move the case to the court.

t  ^

/ 9

Yours faithfully 

( RJC.Saxena )

General «?ecretary

Copy x-dth si’nilar request and necessary action as

above to •_

1. The Director General , GSI, Calcutta. ^

2 . Union of India through the Secretary, Ilinistry

^  of ‘̂ teel Hines , dentt. of ^'ineB’, Few Delhi

sd

( R,K.KSaxena ) 

General Secretary
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IJ  THE CEN:̂ R:\L ADI-ZNI3 JRATI/ ’: TRIBUIIAL
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Geological Sujraey of India 
ri 5 ^  'U-v-̂ rrrs, ^  oyIvCĉ  < 'yri

* Versus*^

Union of Inc3ia & others

I N D E X

Luclcnov/:

Dated: / L i f i S

5 ^

AT^Dlicrjit

ResDondents

• • • • • • » • •  • * • • • • • • • •

3.ITO. Particulars Pages

1. Application
I

1 - 7

2 . Annexure i-To, 1 
true copy of letter 
dated 2 4 ,1 0 .35 8 - 10

3. .̂ Uine>aAre No, 2 
Copy of Circular 11 - 12

4 . Annejoire No, 3 
true copy of 
Circular 13 - 14

5. \nnexure No ,4 
True co-oy of letter 
dat«d 19 .1 ,1988 15 - 16

5 . Annexure No, 5 
true copy of 
Office  Memorandum 
dated 9 ,8 ,1 ’985 17 -

7. Annexure No. 6 
True cO'oy of letter 18 - 19

8 . Pov/er 20

• •

L^^Vv' /V

CourveA for petitioner



3EFCRE THP CENTRAL ADMIMIST^ATIVH TPI3 

CIRCUIT 3^^CH, LIJCF̂ '̂ C;/

O .A  N o .l2 /88(L )

r
G .S . I .  staff Union XRdxawsthKX . .  Applicants

Versus

Union of India and others . .  0pp. Parties.

COU!'sfTER AFFIDAVIT ON BEHALF OF OFF lARTIFS,
• • •

I ,  S.C, Balmiki, aged about 57 years, son of

late Shri Ba^ulal, posted as Senior Administrative 

O fficer , Northern Region, Sector-E, Aliganj Complex,

Geological Survey of India, Lucknov/ do hereby solemnly 

afiirm and state as under:-

That the deponent is well conversant

- with the facts of the case and he is Jailing this

counter affidavit on behalf of the opt^^ite parties.

'jf'hat the deponent has read and under­

stood the contents of arolication as well as the 

facts given herein under in reply thpreof.

That the contents of para 1 a 2 of

N v
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the application need no comraents.

4 . That the contents of para 3 ( i )  & ( i i )  of the 

spplication are not disputed.

That the contents of para 3 ( i i i )  of the

application are incorrect as stated and in reply 

it  is stated that the most of the cKontingencj?' staff

have been appointed against the regular Group » C  and

‘ D' posts as and when the vacancies occured according to

the eligibilities of the Vv'orkers. The contingencj?- hands

wno were engaged prior to 2 .9 .1 9 71  were given preference

over the vacancies reserved for S'C/ST while apoo'inting

them against the regular posts of Group ' C  and >D‘

cadres. The most of contingency' hands engaged uoto

3 1 .1 0 .7 7  have been appointed and are being appointed 

<^a^ per the availability of the vacancies. The continont

K '
hands who could not be appointed against the reqular 

vacancies are being paid revised dtaily Vi/ages as per 

rates approved by the Local Au'bhority. In view of 

the above facts and since there is no rule that the'

Psy scale of regular employees should be given to the 

contingent hand who cannot be appointed in regular

V
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in regular posts for vvant of regular vacancy should

be given the pay scale of regular employees,

Hov/ever, consequent on receipt of instructions from the

Government (Department of Personnel and Training )
*

letter No. F. No.498l4/2/86- Fstt(D) dated the 7th June, 1988

the issue relating to paj^ment for eaual oay for ewual

work and regularisation of casual labourers aprropos of 

the guidelines formulated by the Department of Personnel 

and Training is under examination in Geological Survey

of India for necessary implementation.

6 . The the contents of para 3 (iv ) of the

application are incorrect as stated and in reply 

it  is stated that the subject matter relating to 

redresal of grievances, pertains to the whole of 

,^y,61ogical Survey of India. No instructions were 

issued for the enoaoement bv Director General.

Geological Survey of India,'

7 . That the contents of para 3(v ) of the

application need no comments.

8 . That the. contents of para 3(iri) of the

application are admitted to the extent that the 4

jS^itioners arefe regognised Union.
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9. That the contents of para 4 3 (v ii )  of the 

application are incorrf^ct as stated, hence denied 

and in reply it is stated that the contingencj- hands

r

>

V

were engaged prior to 1977 and not appointed against any 

posts, they were engaged en the basis of ’ I\b work 

no pay* and later on thejf- v>;ere categorised as un- 

skilled/sem i_skilied and skilled casual workers 

(contingency) vide Director of Administration, GSI, 

Calcutta Memorandum ^o .2812 /75 /17A /2691 /2798  dated

December 1975,

10. That the contents of para 3 (v i i i )  of the 

application are admitted to the extent that the wages 

are being regulated as per orders issued by the Ministry 

, from time to time.

11. That the contents of para (ix ) of the

apolication are not admitted being incorrect, hence

denied and in reply it is stated that the category 

of RX continaency workers as unskillr'd/semi-skilled and

skilled 'Mas done on the r'-comrrendations of the re- 

categorisation committee as per instructions received

from the Director General, GSI vide Director (Adm) 

GSI, letter ^b .28l2 /73 /l7A /269l/2788  Dec. 1975.

V /
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12. That the contents of para (x) of the

application are incorrect as stated hen ce

denied and in reply it is stated that the

contingency hands have not been apDointed against

the regular posts viz. oeon^ Tech, operator, 

Mech, etc. The co-tingency workers were

subsecuently ucwardlj; recategorised as per 

suitability^reau"rements from time to tiae.

13, Thft^the contents of para (x i) of the

application are incorrect as stated, hen ce

denied and in reply it is stated that the

il
aV .

^  ^^contingency hands v^ere engaged as casual 

^v^labourers and not appointed against the 

said regular posts as mentioned for oerformiigg 

the technical jobs and they were naid the 

approved rates of daily wages.

14. That the contents of para 3 (x i i )  of the

applicafon  are incorrect as stated, hence 

denied and in reply it is stated that the contingency

not ^

hands v^erey engaged as KaKaixiaMgKXBx Clerk/Feon/

^Jam adar/M echanic/Library  Asstt. because the re IS
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there is no provision under rules to comply them

against regular posts. They have been engaged only

as casual daily rate vjorkers. , Upward recategrosation of 

contingency workers has subseauently been done as per 

suitability'r^'oui rement from time to time and their

wages raised accordingly.

15. That in reply to the contents of para

3 (x i i i )  of the apnlication it is submitted that 

the Government of India on recommendation

of the 4th Fay Commission has sanctioned the revised

■K,,
scales for the said Group »C* and *D' posts are

^^j_^^^^'%^dmitted byt these scales are not apclicable for

r/tausal labourers. It is well kno\A/n a fact that contingency 

hands have been engaged and not appointed against the

regular oosts otherv'^ise there was no need for paj^ing 

the daily wages to the contingency hands however,

they are being p^id thp revised rates as daily v’ages

(e) Skilled - R s .33 .30  

(b ) Semi-skilled - R s .22 .20

Cc) Unskilled - R s .18 .00
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16, That the contpnts of para 3(xii.i)

of the application are incorrect as stated

hence denied and in reply it is stated that

soae contingency hands have subseauentl;’ been

appointed against the regular posts and are getting 

nay scales of the post concernpd but the cont ngency

hands who have not so far been appointed against the

regular posts as per elig ibility  and suitab'^lity are

still continuing -̂is contingency worPcers and are

being paid at the prescribed dail3«' wages rates*

17. That the contents of para 3 (x iv ) of the 

aprlication are not admitted  ̂ and it is stated

o^'̂ hat the recategorisation of contingency vjorkers:,

igaged as no vi/ork 00 pay basis un'vardly has been

done from time to time considering the experience, 

skill s\iitability of candidates and also the 

reouirements. There has been no violation of 

Articles 39(d) of the constitlJtiion.

18. That the contents of para f 3(xv) of the '

application are incorrect, hence denied and in reply

:

it is stated that the contingencj.' hands were engaged on

the basis of 'no work no pay’ . They are being gradually
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aprointed on suitable regular posts as and when 

vacancies are occuring in keeping with their 

suitability and eligibility  as per relpvant

t
recruitment rules. The oupstion of unfair 

practice and ung’ustif 'ed  does not arise 

DPC?use they have not been appointed against any

regular posts.

19. That the contents of para 3(xvi} of the

f " '

application are incorrect as stated hence denied

and in reoly it is stated that it is well known

fact to the aonlicants that "ost of the cont'ngency

hands have since been apr-pi^nted against the regular

Dosts and ere being apoointed as and vjhen the vacancies

V v1 n the Grouo ’C  and 'D* cadres arise^ subject tô

the e lig ibility  and suitabjlity of the candidates

9s per prescribed Recruitment rules. There is no

rule to give regular pay scale to the conti-nqency

hands against which they have not been engaged.

The demand of the applicant is not based on facts,

l^ules and law and is liable to be rejected.

t

20. That the contents of para 3 (x v ii)  of the 

application are incorrect as stated and in reolv» o

it  is stated that the contingency hands have been
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engaged on the basis of ’no work no oay' and are

not enfltled to all the benefits aonlicable to 

regular employees,

20 . That the contents of pera 3 (x v iii )  and 

para 4 of the application need no comments,

21. That the contents of para 5-A of the 

aprlication are incorrect as stated, hence

denied and in repljr it is stated that the contingency 

hands were engaged on ‘ no work no pay basis and were

not anoointed aoa^nst regular costs. Ifesce the

---

auGstion of crv'ng them the regular pay scales does

not arise. Most of the contlngencj*- h^nds have since 

been apnointed to regular Group »C  and D’ posts and

others are being considered and appointed to regular

posts as per eleiq ibility /suitability  as and when

the vacancies are become available. Hence they are

not entitled to the relief sought for.

22 . That the contents of para 5-B of the

application are incorrect as stated and in reply

it  is stated that the benefits which are given

to regular emoloyees ca '̂^not be given to the

contingency hands as they are not governed by the

fpjles and regulations which are apol'cable to regular 

employees.
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23 , ̂ hat the contents of para 5-C and 6-D of the 

apclicaticn  ̂ needs’ no comments.

24, It is pertinent to mention that the contingent

hands have no locus standi to file th« application

before the Hon'ble Central Administrative Tribunal

for redressal of their grievances as decided by the

Hon'ble Central Administrative Tribunal, Jabalpur 

Sench in the case of Shri Anurudh Singh and others - 

vs - Union of India and others (1988) 7 ATC 925(Jablpur 

^ench),

25 , That in view of the facts, reasons and 

cirumstances stated above, the apolication filed Ssy the 

applicant is liable to be dismissed vdth costs to the

Deponent.

Verification.

I , tTTiabove name^deponent do hereby

verified that the contents of paragraphs 1-2, 2 are

true to my rersonal knovvledne and those of ’-araaraphs

— are bpl'.eved to be true on the 

basis of official records and infor~ation gathered and

those of Daragraphs ^ 7 - ^  ^o );§^>^^^are bplieved to

be teue on the basis of legal advice. ^

Deoonent.
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BEFORE "Sm CEN1R ADMINIST RATIVE TRIBUNAL CIRCUT

BENCH LUCKNOW.

0,A,NC, 12(L) of 1988 *

. Fixed for: 28.8.1990,,

% 1 9 9 0P'-' 
MniDAVJT

J;’>»'tLAHABAO *

G*S«I.Staff Union & another

^ersus

Union of India and others

Applicants

0pp. parties

REJOINDER AFFIDAVIT

I ,  Shiv Ram Krishna Saxena aged ai»ut Li^ years

son of late Haruam Krishna Saxena, resident if  

Panni Wali Gali, Kewazganj, Luclmov; cto hereby 

soleimly affirm and state on oath as under: -

1- T hat the deponent is ofie of the applicant 

and is fxilly conversant with the facts and circumsta. 

-nces of the case.

2- That the contents of paras 1 and 2#3#4 

of counter a ffidavit needs no re|sly •

3- That in reply to contents of para 3{iii)

of the application are reiteraetd . Further the 

alleged direction of the Deoartment of Personnel and 

Training are in respect of skilled, unsV:illed

’ O /• • •
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and semL skilled labour and not f a r  mLnisterial 

and supervisory staff The opp. parties are catego- 

rily the itssmibers o£ Association and the deponent as

skilled labour in an arbitrary manner and one

adopting the e»«fe©»ua criteria of and chose whi*

-le regularisation of the contigent staff. The

*
contigent staff are working since 1975 on the regu­

lar post contineously and are entitled for the.,^  

regular pay scales at par with the stMnltenously place,, 

enployees and the arrears of salary.

>

4- That contents of para 3(iv) to 3{vi) in 

reply to para 6 to 8 aee reiterated.

5- That in reply ta> contents of para 9 of the 

counter affidavit the contentsof para 3<vii) of the 

application on are reiterated . The members of the 

association has been appointed against the existing

post and -not,  as casual laiX)ur under the arbitrary 

-i^tigences skilled or unskilled labour as alleged .

6- That the contents of para 10 needs no reply 

teke-e©»fce»fe6-©fi-pa»e-3&«>—fee-SC-xi)-

7- That while reiterates the ctotents of para 

3(ix) to 3(xi) the contents of |fera 11 to 13 of the 

counte r a ffidavit as written are denied. The
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categorisation of irdLnist^ial and supervisory staff 

at par with labour is  an arbitrary action of the 

opp* parties and denial of. s^tu s  and pay at per 

with other staff wspdrfeijag in the departnseet and the 

continuation of the employe^ as daily wages 

enployees is unfair practice adopted by the employees

8- That in reply to para 14 of the counter

affidavit it  is wrong t o ^ ^ y  that the contigent 

hands were not as clerks/ peon etc. The

members of the applicant ni>.l were employed on 

partic^llar post as mentioned in contents of para 

3{xii ) of the application. The deponent has been

appointed as Lib- Asstt. and 2is jsi still working

on the

9- That in reply to para 15 of the counter

affidavit the contents of para 3(?d.ii) are 

reiterated. The pay Commission^^'was'^nt for regular 

pay scales and as such the recommendations are 

material and applicable to the employees doing^

he ^Qdonanies a:regvilar jobs but under the %>Qdonanies as casual or 

contigent workers in most arbitrary manner as such

can not be ignored under the self style categorisa­

tion. /
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10- That the contents of para 16 are not 

adndtted as tl^ epp* party has adopted xmfairpractice 

of pick and chose vjhile giving regular pay scales

to the enployees.'

11- That contents of para 17 and 18 are daiied 

^ d  the contents of para 3 (xiv) and (xv) are 

reiterated*

12- That in reply to para 19 of the counter 

affidavit it is  stated that keeping the entployees 

for more than 15 years on the post and refusing 

theilf\ regular pay scales on the ground of eligibility 

etc. is an unfair practice and against the inpre- 

vative of Argicle 14 and 16 and 39(d) of the 

Constitution of India.

13- That in reply to contents of para 19,21 

and 22 the counte r affidavit it  is stated denial of

re^xilar pay scalses to the contigent staff is an 

J- arbitrary action of the opp. parties and refusal

t
even through counter a ffidavit is unjustified and 

the application deserve to be allowed on the 

seltter pri©nciple of lav? of equal pay for equal 

\4ork.

Lucknovr: Dated*

>1990
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1. ?.K. ̂ azena aged about̂ Jyears s/o Late ?rl H.K.'J.xene

r/o 417/24S, Fswaz -anj , Lucl2iow.

2. Bam Das Yadav aged about Jo years s/o 9ri Paragi

r/o  Grani AnatDkhera, P .O .  Ilati, Lucknow.

3. Ran Dayal aged aboutĵ years- s/o ?ri Hosliiyar îngh

r/o 500/12, <3ector _Q , Aliganj , Luckn-w.

4. Ran Ifurti =:ingh aged about3'̂  years s/o viri g. jfingh 

r/o 532 kha/27ka, Mehdi Tola, Aliganj, Lu.ckraô/.

5.

6 .

Ashok Ku:nar lhana aged about3-̂ years s/o 9ri H.G. 

'Siarcia r/o 430 êikhapur Colony, Aliganj,Luck now.

Rasi Siranih aged about 33 years s/o ^i Jagmohan 

r/o Hehdi Tola, Aliganj, Luckjiow.

7. Govind Singh a^d aboutyears s/o ?ri Laxmi 9ingh

r/o 64-3 , Kuniitchal Fagar, Luciaiow.

8. R.K.Pal aged aboutyears- s/o '̂ ri Ram Autal Pal

r/o 52/3 , TTdai g-anj , lA.TCkn''iWj

9. ârfaraj Khan aged about3i years s/o ::ohd. Ashiq

Khan , r/o I.fansoor Mankil, Few G-anesh ganj, Luclcnow.

10.

11.

Ramesh Chand aged about "33 years s/o Mohan Lai 

r/o Balmiki Colony, Iradat Fagar,Daliganj,Ludfenow. 

Yikram ag-d about 3^ years s/o 9ri Chet :-&r3 r/o

'.Uter works Road, Ram LiM Ground, Aishbagh, LucIoT)’;/

o
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12t Jari Prakash /arma a^ed about 3 ^  years s/o '^ri Ilailru 

Lai r/o . 293/395, Parana Ilaidarganj .Lucimo-,

13. Prabhat Kumar a<̂ ed about3 ^  years s/o '^ri Charan 

Das .lukherji r/o 8S/91 Bisaldar ^ark, Lucknow

' ^ 14. R.>". =:lngh ^ e d  about J /y ears  s/o ^ri Bajwant Sin.<̂ h

r/o Japling Road, lucknow

Staff Union G. . ITorthem Region ................... Apt)llcant

> Versus

Union- of India &  others ...........................................Opp-. parties

APPLICATIOF K)R Pr

In  the above noted case the applicant begs to submit 

^  a S' uiider .-

1. That the application was ad^nitted on 2 .5 .8 8

by non«ble Bench and ^^iiile admitting the ap:^lication 

the Hon’ble Bench has allowed to implead persons 

aggrieved individualy also alongwith the Staff Union

( as co-applicait[ts.

2 . That the aiDnlicants' numbering i  to 14 are daily

wages paid employees and are aggreived persons as

such is moving the application for impleadment.

'3ierefore it  is  prayed that follovdng 

persons be i ’Tpleaded as co-ar)-n lie ants in the petition*^

1 . '5.K, «?a:cena s/o Late ^ri H*K.^a:cena r/o  417/243

Newaz ganj, liiciaiow
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2 . Ran Das Ya-’av s/o ^ri Paragi Lai r/o  Gran 

Anupkhera, P .O . Mati , Lucknow, as !'essen^er (skilled )

3 . Ran Oayal sf6o ?ri Hoshiyar ^ingh r/o 500/1^ 

'=^ector , A liganj, lucimow. asM'-ssenger (^killed )

4 .  Kani Ilurti Singh ŝ o Sri <?.'i.=?ingh r /o  532 kha /2?ka 

’.'ehdi Tola, Aliganj , Lucknov. as '^tore clerk

5 .  Asliok Kumar IhaEina s /6  R.G,'^harna r/o 4 3 O ,

^ Iheilchamr colony, .\liganj , Lu-clmow as clerk ( 'slcilled )

S . Ram qimujh s/o =:ri Jag^aohan r/o  Mehdi Tola,

A liganj, Luci-aiow as Clerk (siiilled )

7. GOYind Singh s/o ^ri La.^d *^in^h r/o  34-B

Kunitchal Eagar, Lucknow as Clerk ('31:11 led )

8 . R.IC,Pal s/o s;ri Haa Autar Pal r /o  5 2 /3 , Udai 

ganj, ^cfciow. as clerk.

9 .  Sarfaraj Khan s/o TIohd. Ashiq Khan r /o  I!ansoor

:Ŝ §̂3̂ :r:o!r;?tcr” !fans:®3CK M anzil, Few Ganesh g an j, Lucknow 

a-s ilesonger.

< 10. Raciesh CSiand s/o -̂ ôhan Lai r/o Balniiki colony

Iradat I'agar, Daliganj , Lucknow, as ?afai \^la

11. l̂’ikran sjio '^ri Chet RaT r/o Yater works Hoad,

'jy - ‘ Lila Ground, Aish 3agh, Lucbiow. as 1-Iesenger.

12. Kari Prakash iraria s/o Ilailp Lai r/o293/395

Purana Haidar g anj, Luclmow. as Kesenger (Skilled)

13. Prabhat Kumar s/o  ^ri Char an Das L'ukherji r/o

Risaldar Park, liaclmow. as Mechanic

1̂ -. R .r.qingh s/o ’̂ riRajwant ''i-gh r/o  10, Ja^lin- 

Road, lAicknow. as clerk

Lucknow Applicants

S k M  o

2~
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^  " Verification

■'re,tho ar>i3lic-:.nts aboae nailed do herebj?- \-erify 

-hat the contents of ^ara i  and 2 of the
W

above annlication are true to oiir t)ersonel icnowledge 

and ■'■/e ha-ve not coneeal anything-.
> ^

5ign^.d and verified this l.i th day of May 

1988 at Lijck'^ow.

Lucknow

dated 3 ^ .5 .88 Applicants

6- ^  

u-

y  4-

g -

|e -

,1- / '  

n-
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I »  t h «  H o n » b Ie  C e n t r a l  M m i o t s t r a t i v e  T r i b u u a l  

C i r c u i t  B e n c h ,  la i c k n o w .

M . P . I o .

SJj O f  1 9 9 3

i

0 *  A . K o ,  1 2  o f  1 9 8 8  ( L )

--1̂  , ^

C e o l o g i c a l  S u r v e y  o f  i n i l i a  

S t a f f  U n io n ^p ltca n t

v e r s u s

IJ^OD o f  I n d i a  &  o t h e r e  * . R e s p o n d e n t g ,

o

>

i l p p l i c s t i o n  u n d e r  B u i e  1 6  

f o r  r e B t o r a t i o n  o f  t h e  c a s e

1 .  f h a t  t h e  a p p l i c a n t ’ s  a p p l i c r t i o n  T i d e

O .A .  H o . 1 2  o f  1 9 8 8 (1 # )  -was p e n d in g  d i s p o s e  m d  o n  

2 3 . 3 . 1 9 9 3  w a s  t h e  d a t e  f i r e d  f o r  h e a r i n g  o f  t h e  c a s e  

a f t e r  e z c h ^ g e  o f  c o u n t e r  a n d  r e j o i n d e r  a f f i d a v i t s  

b e t w e e n  t h e  p a r t i e s .

2 .  3 ?h a t  o n  2 3 * 3 « 1 9 9 i  t h e  a p p l i c a n t ' s  c o u n s e l  

S r i  J . P . M a t h u r ,  M v o c a t ©  T i s i t e d  t h e  f i b n * b l e  f r i b u n a l  

a t  a b o u t  1 1  a .m .  e n d  a t  t h a t  t im e  n o  m m  i^ a s  s i t t i n g  

i n  t h e  C o u r t  f o r  h e a r i n g  o f  t h e  e s s e  a n d  i t  h a s  b e e n  

t o l d  b y  t h e  o f f i c e  t h a t  t h e  n e x t  d a t e  i ? i l l  b e  f i x e d  

i n  t h e  e v e n i n g  a n d  a s  I n  t h e  n e a r  f u t u r e  t h e r e  %»’O u ld  

b e  n o  s i t t i n g  t h e  c c s e  m ay  b e  f i x e d  i n  t h e  n e x t  m o n th s
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3, That the appllc£nt*s counsel when contacted

the office on 26.3.1992 after 2 days but could not 

asc^tain the i^ere ^outs of the case,

>

Slat thereafter the sppllc^t Ho.2 as v e i l  

as his cotinsel contscted the office to fenô  the 

«heres33outs of the apfplicaticaa and in this connection 

also tried to obtain the orders,if any,after knowing 

/  the date of the order but failed to get m y  informa­

tion in this regard till 30.^.1993 tjhen a certified 

copy of the order dated ^ .3*1992  was served on the 

Clerk of t^e counsel of the applic^ts and through 

the Said order the applicant coold tootj that their 

ease has been di^issed for non prosecution on 

2»f.3.1992.

5, fhat the said true copy of the order duly 

certified by the Beputy Ee^strar is dated 7.^.1992 

but as per the precedent of the office ' ^ a s  not 

despatched to the applic^ts or his counsel nor the 

s@ae has been hs»ded over otherwise the ^pliccnts 

tjould have c^proached the Hon *ble & ib u n ^  throu^ 

an s|>plication for restoration of the case*

6 . fhat as stated above the applic^ts and 

his counsel -aere not m s e e  of the date 3.1992 

as the date fixed in the case eaad as such their 

Ê >sence tias not deliberate s*sd is liable to be 

excused.

7 , Ihat in the interest of Justice the applic­

ation is liable to be allo^jed «lth costs.

. .  3



o

.  3 .

therefore, it is prayed that the Hon*ble 

TrJUjunal may please allot} the application, and 

recall the order dated ^ .3 .1 9 9 2  passed In Q, A. 

Ho,l2 of 1 9 88  (L) In res Geological ^ v e y  of 

India and others versus Onion of India and others 

and may d-lotj the applicants to contest the case 

Q  on aerits.

( ^ i M e t h a r  ) ,
T M voc ate,
LucMiow. Counsel for the applic^ts.
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In the H6n%l€ Central M i^istratlve Tribune 

Circuit Benchy Lueknov.

K,P,K0 , of 1993

0,A.Ho» 12 of 1988 (I.)

^  Oeologtcal ^irrey of Indie

Staff Onion said others ^plicaaats*

versus

Union of India m d  others , ,  l©spoi»ients»

IJB.

SAivĉ

I^Bs® E r i ^ a a  B s x m s ^  s^ed sS>o»% 

years, son of Itate U&mm Irltoa Ssxena, 

resident of P^^i ii^i Gali,Kiwa3g€»i, 

liucfenô  do hereby soleanly affirm sid state 

on oath as imder t*

I . Itoat the depon^t is the appXiesPt So* 

hiffiseif in the above noted application as mch 

is fully conversant tjith ^ e  facts g©d circumstances 

of the cese and i^e facts deposed to hereinhelo^, 

Ittrther he Is  authorised to file and s%iear this 

affidavit on behalf of tiie other applic^ts ala>«



%V '

V'

d

2, T i i B t  the contents of p ^ a  1 to 7 of the

acc«0pgDying BS>pllc8tion are true to m y  perscm€  ̂

Imowledge,

Dated}
Deponent

Luclaio ,̂

^ I , i^e stoove nemed deponent do hereby verify

'tefet the contents of pera 1 aad 2 of this affidarlt 

are true to lay personal Itnowl^^. No part of it 

is false and nothing material has ^een cc«3cealed in 

it so help me God. > c-

Dated!

Lucknow.

"0 1 identify the depon^t ^ o

has sigaed before me. ^

Mvocate.

Soleinnly affiriaed before ae on at a.m./p.®. by the

deponent,Sri B.K.Saxeaa, who is identified by Sri J.P.Mathur, 

Idwscatej H i^  Court, LuelaKn# Bench, laicionow.

I  h m  satisfied ayself by exsaining the deponent that he under- 

st«sids the contents of this affidavit \^ich ha^e been reed out and 

explained to bta by me.
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In the central Acininistrative Triounai/ 

Circuit Bonch, Lucknovj.

HP .No. "of 1994

0,A.No. 12 (L) o f 1988

Geological Survey of India 
Staff Union , Lucknow & other

Versus 

Union of India & others

Appl ican ts

Respondents

■\^\

_Aggl ica tion_ fo r_A m ^^en  t__

The applicants beg to sutmit as under :

1, That during the course of arguments the Hon* bit 

Trioinal was o% the opinion that the applicant may 

move for amendnait to the prayer to make it specific.

2. That the applicant thus needs folloeing amend­

ments to be incorporated :

A, ^Phat the after the vorisd •? oDntigent 

vorker *• in para 5 of the application the word 

'• list enclosed as Schedule i “ be alloived to bj 

a d d e d  .

. y

B. That in para 5 (E^= tk  a-fter the word

” oontigent worker " the word •' ]^ist enclosed

as Sdnedule.i” with the application " be allovi 

to be added.
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C, That after page 7 the list  In the form 

of Sdifidule?-! be ailov.' to be filed vAich v;ill 

be.part of the application.

Wherefore it is prayed that the ^on' ble

^  Tribunal rr.ay please allow the amendnents nentioned

in Para 2 of the application to be incorporated in 

the original application vjhich vjill not changed the 

nature of the case, in the interest of justice.

Ludcnovft Dated:

Jan, -2̂  #1994 ^--€ounsel for applicants
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S C H E D U L S - I

i

S.No. Name Designation ' Date of 
appoi­
ntment

Date o f Date o 
joining (^ath 
regular . 
post

1. S /Sri S.K, Saxena L i ’ck Asstt. 19. 7 .75 - '

2. . Ram Das Yadav Messenger 13. 5.74 1 6 .9 .9 2  -

3. Ran Dayal da 6.1 2. 76 30.1.9  4

4. Ram Murti Singh Stot^eeper 6 .12 . 76 -

5. AshDk Kunar Sharma LDC 10. 7. 74

6. Ran Samuj LDC Nov. Sc 7 4

7. Govind Singh t o {d) 1 .1 . 77

8. R .M .P a l LDC 12. 5. 76

9. S a r f r a z  K h a n P e o n 10. 10. 76
•

10. R s n e s h  Chand Sa f iwala 24. 5 .74 22. 8. 90 -

11. V a k ra m p e o n 15. 7 .74 J u l y #  90

12. K a r i  P r e k a s h  Verroa E^aacal'tiss. 26. 5. 77 22. S. 90

13. P r a b h a t i- fechic/GleQer 14*5.76 died o n  J a n .  90

14. R ^ . S  In gh LDC 26. 5. 77

15. S.K.Rana LDC 1. 7. 76

16. Smt.Laxmi Bose Copy holder 
typist 5 .12 .72

17. ifehd. Yubus Kten T/0 15. 7 .7 4 31. 3.9 3

18. T.N<-Choubey LDC 29. 7 .74 •

19. B k b a i  Singh LDC 9 .6 .75

Jai Ram  S h a rm a t o {d) 9.1l,'75

1
Satish Chandra LDC 1 2. 5. 76

/22.'^ S .M .S a h u î fesS 1 4. 5. 76

D a y a l  S i n g h  C h a u d S / a a r k 24. 2. 77 Oct. 9 3

24. G. S» Verm a M e s s 26. 5. 77

25* Prem Singh Negi Peon

26, Nathu Singh Durban

19. 9. 77 

10.12. 76

Lu dtno I'js Da t e 

J c H .Q ^  #1994 Applicant
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I n  the  C e n t r a l  A d t iJ jiis t r a t iv e  T r i i u n a l ,  

C i r c u i t  Bench#Lucknov7.

H P . N o .  o f  1 9 9 4

0?i N o . 1 2  (L ) o f  1 9 8 &

‘ AFFIDAVIT 

'  77 I M

b i S T r .  C O U R T  
.  u-ft- 

\  -

G e o l o g i c a l  S u r v ^  o f  I n d i a  *3 t a ff  

U n i o n  Lucknov.’ Sc o t h e r  . . .

V e r s u s

. U n i o n  o f  Inelia  &  o t h e r s

"i \

A p p l i c a n t s  

R e s p o n d a it  s

A F F I  D A V I  T

1 /  S h iv . Ratn K r i s h n a  S a x e n a ,  a g e d  a o o u t ^ j  

y e a r s  son  o f  l a t e  H arn am  K r i s h n a  S a x e n a #  r e s i d e n t  o f  

P a n n i  s^ali G a l i /  N e w a z g a n j ,  Lucknow #  do h e c e b y  solemn^ 

-ly a f f i r m  a i d  s t a t e  o n  o a t h  as u n d e r  :

1 ,  T h a t  t h e  d e p o n e n t  i s  or®  o f  t h e  a p p l i c a n t  a n d

i n  m RHSECks c o n v e r s a n t  w it h  the f a c t s  g h d  c ir c u m s t a n c

- es  o f  t h e  c a s e ,

h-t..,c t.ic ir. utlice todQ)

Tk . ideni f.r i c o n t e n t s  o f  p a r a s  o f  t h e  arrend-nent

n~rV 1(, Shr̂'-

I Hiive s,i'' 
dCDOtirnt t:i,:l •
o\ ihu

j 'r :

^ ^  •a p p l i c a t i o n  are  t  r u e  to my k n o v i e d g e  .

" "  ' .

, .1.
Civil L-.iun, 1 acJiOOW,

Date—

Lucknov# Dated s 

J  a n ^ ^ ^  ,  1 9 9  4 D e p o n o i t

V e r i f i c a t i o n  

I #  th e  a b o v e  n ^ n e d  d e p o n e n t  c b h e r e iy  v e r i f y  

t h a t  t h e  c o n t e n t s  o f  p a r a s  ab o v e  a r e  t r u e  to  my 

ow n  k n o w le d g e . S i g n e d  a n d  v e r i f i e d  o n  t h i s ‘2_s^ d a y  

o f  J a n .  1 9 9 4  a t  L u c k n o w .
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coDOoi Adai:4sffQtlvo Okdros 
Ĉ coftcon Ca&ti , 
DxDofHi.Qg

C : i3 Rcceipt by Pod . . ^ . . .  **

In  the i-^on'ble Central Administrative Tribun

M .P.No. of 1996

I n r e : :

3

<

O .A .N o .l2 (L ) of 1988

Geological Survey of India 

StaffjLucknow &  another Applicants

versus

Union o f  India &  others • • Respondents.

r

Application for permission to 

represent members o f Association

The applicant begs to submit as under:-

1. That the present application is  filed to seek 

the remedy for grant of regular pay scale to the 

members o f the Association ■working as contingent 

workers \-jith the respondents and to give all benefits 

as a regular employees and in  the manner to regularise 

their services with effect from their in itial appoint­

ment with all consequential benefits*

V

2. That the application \i?as entertained and admitted 

by the Hon' ble Tribunal x^ith the condition that atleast



/
ConcTDl Adcjlhi^tatlvi} Utl&oCbi 

\  Loo&dop Bsoch %

of F l l i t g ------------ -------------------
* - 2 -  C^Cd cf Reccjpt by F o «  ..............

C:?, Docbsaij 4 p)
one of the mem'bers be QOined with the applicant 

Association which has been provided under Rule 4 

o f  the Central Mministrative Rules, 1985*

3* That besides the applicant No*2 the applicant 

had also moved an application on 2 .1 .1 9 94  therein 

disclosing the names of the contingent workers those 

are members of the association and would be the bene- 

fitted  persons i f  the application is  allowed and the 

details of their engagement have been provided in  

Schedule-1 annexed with the application dated 29 .1 .94*

4* That during the course o f  arguments the Hon'ble 

Tribunal directed the applicant to move the written 

application to seek the permission o f  this Hon'ble 

Tribunal for pursuing the case o f the msnbers o f  the 

Association performing the duties as contingent vjorkers 

and in  the circumstances the application is being 

filed  in  order to avoid aqy lacuna for adjudication 

o f  the present application. The naiiies of the members 

o f  the Association and their designation is  annexed 

herewith in  Schedule-1 as provided under the Rules.

Wherefore, it  is prayed that the Hon'ble 

Court may please allow the applicant No.l to represent 

the contingent workers before this Hon'ble Tribunal 

through the application pending disposal^ in  the 

interest of Justice.

Lucknow! Dated:
ft 'H^'.^.M athur ) ,

,1996 Advocate
/  Counsel for'the applicant.
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Adi;̂ iukuc.ti<u

luckoow Beftch 
S C H ^  D U L I  Data of Fiisag  ̂ •• -v 

bssignaicion ijate efe, ©f ae
appolnTO eat j blning 

regular 
post : .cgicjpos

l)a^.jof
death

1 , S/Sri S«K,Sax6Jia lib. Asstt. 

g, R o  Das Yadav Kesswiger 

3.RS31 DsQral do

4  ,B a  M&rtl Singh Storekeep er

S.A^ok KuEiar ^a iaa  £DC

6 5 a  gpauj 

7 ,Gotrlnd Singh 

g.ReKoPal 

9^Sarfra Khan 

lO.Raesh dhaad 

iX ^ m r c a

Lbc

TO(D)

IDC "

S a f i e ^ l a

Peon

l2 ,Harl prekash vara a Peon/Mess

19.7.75
1

13.6.74 

6.12o76 

6 .12.73

10.7.74 

Ho t . 74 

1.1.77

12 .6 .75 

10.10.7S

24.6.74

15.7.74 

as .5.77

- -

36.9o92 Messenger 

30.r;94 D ar^ .

24.5.94 Messengef

l3^i?rabhat Kumsp 

34 ,R.No Singh 

lS,3cJC«Rana 

36.Sat«l.a£ai Bose 

\  l7 .M&hd Yunus Khan 

38 e TiSr̂ CSiaubey 

39. ^bal Singh

20. Jai Ro shaiaa

21. Satish cSifindra 

2 2 .S«M.Sahu 

2 3 .Baral Singh CSiaud 

g^^GeSoVaraa 

^^Prea Singh Hegi 

2g Nathu Singh

lai^nov 

Dated 8^.5.96

Mobhnic/Cleaner 34.5.76

Durtjan 

Bar wan

22.8.90 '

July 90

22.8.90 14.6.92
DurwEEi 

died on J m  90

r

IDC

IDB

Copy holder 
Typist 
T/0

LDC

LDC

T6(D)

EDd '

Mess

S/derk

Mess

Peon

D a r ^

14.7.95
To(D)

as.5.77

1.7.76

5.12.72

15.7.74 31.3.93 Messcbg^

29.7.74 

9.6.75

9.11.75

12.5.75 

14.5.76

34.2.77 

26.5o77 

19.9o77 

10.12.76

Oct .93 Storedeeli

^plicsn^



‘'intral  ̂ ” rl*itirat
LbcLuov L̂ :r.!i

IData of FUlnp -  . - ........— — .
Cat3 of'i.cceip’. CO — ......

In  the Ho n ’ bl e C ent r al Admi ni st r at i ve T ri bunal, Luck no w

Affidavit in  support of

M .P.No.

In  re:

O .A .No . 12(L) of 1 9 8 8 t _

Geological Survey o f  India 

S ta ff , Luckno¥ &  another Applicants

Versus

Union o f  India &  others Re spondent s»

A_F_F J[ J>_A_Vj; JE 

IM SIJPPORT OF APPLICATION TO RBPRBSSI'ff MM-IBERS OF 

ASSOCIATION

I,Sh iv  Ram Saxena, aged about S 3  years? son 

o f  Late Harnam Krishna Saxena? resident of 

Panni Wali Gali,Newaj'ganj , Lucknow do hereby 

solemnly affirm and state on oath as under:-

1. That the deponent is  the Pairokar o f the 

applicant No .l as such is  fully conversant with the 

facts and circumstances o f the case. Farther he is 

authorised to file  and sv-jear this application on 

behalf of applicant No.l*



boauQi Aoimniotrotlvo DrlCJonai 
Lucknow Btacb

Dat# of Fiiiiig _  .............
Cato of Receipt by .........

2»

- 2 -

Ci7. DocJtJrop  ̂Pt
That the contents of para 1 to 4 of the

accompanying application are true to my personal 

knowledge and belief.

L uckno w t Dat ed: 

May 3 ] ,1996

Deponent

Verification

I ,  the abDve named deponent do hereby verify 

that the contents of para 1 and 2 o f  this affidavit 

are true to my personal knowledge and belief.

C
i

Signed and verified this the 3 )^ ^  day o f 

May, 1996 at Lucknow.

Identified

Advcfcat e.

t :
11

o r

Deponent

•ŝiftSud bv h':\

‘.li.'-ttfuS. 'i J Ailidiif!

C ivil Cour\, I u£%oa«
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V*- * ^
r: 3998' •:

AFFIDAVIT .,
60 m ::

D i s ' n -  c o u r t ; 

u. p.

In  the Hon’ ble Central Administrative Tribiaial 

Lucknov; Bench, Lucknow.

Original Application No. 12 1988

V— E F . t---

Geological Survey of India Staff

Union and another . .  Applicants

Versus

• i’ Union of India &  othersl4 *t ,
,̂ 6% 4

Respondents.

I ,  S .K .Saxena, aged about 54 years, 

son of Late Harna® Krishna, resident of 

House No.417 /246  le-waj Ganj, Lucknow do herelDy 

solemnly affirm and state on oath as under:-

1. That the deponent is one of the applicants 

and Pairokar of the other applicants and as such is 

fully conversant with the facts and circumstances of 

the case and the facts deposed to herein below*

2. That during the preparation of the case the 

deponent has been asked by the counsel to procure 

Office order dated 7 .6 .1 9 8 8  as mentioned in paragraph 

N o .5 of the counter reply filed by the respondents 

which provides certain guidelines to the departments 

to give appointment to the contingent workers who

. .  2
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had appointed prior to 31« 10.1977 and to verify the 

facts about the compliance done by the department 

of the office order dated 7»6»1988.

3. That as the depondnt and the members of the 

Association in Schedule-1 were recruited prior to

31 .10 .1977  and continued as such upto the date the 

deponent searched out and collected the said office 

order dated 7 .6 .1 9 88  and the same is a scheme to 

regularise the casual workers appointed on daily wages 

after reviewing the case and also in view of some 

directions of the Hon'ble Supreme Court by judgement 

dated 17 .1 .1986  it is W e '^ c e s s a r y  to bring the

Said order on record which w ill  strengthen the 

case of the applicants and a favourable decision by 

this Hon'ble Tribunal ( Annexure No.SA-1 is the copy 

o f the office order dated 7 .6*1988  ) .

4 . That in the above office order it has been 

provided that the review of the case of regularisation 

should be completed within a period of 6 months and

i f  the authorities are negligent in  taking decision 

the same may be seriously viewed and dealt with 

and also tiie departments were directed to ensure 

tiiat after the period prescribed in the Office 

Memorandum there may not be any engagement of casiial 

workers but the respondents fa il  to regularise the 

services of the contingent workers, the applicants 

before this Hon'ble Tribunal and are keeping them 

on daily wages for more than 21 years.
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5» That besides the above order there has been 

an Office Memorandum circulated by the opposite 

parties to various department inside the Geological 

Survey of India which provide that the contingent 

workers engaged after 2 .9 .1 9 7 1  upto 31 .10 .1977  may 

be considered for selection against Grapp ‘ C  post 

provided they are otherwise found eligible for 

appointment and be placed at panel but nothing has 

been in the matter by the respondents so far and 

the applicants remain, casual workers although they 

are eligible for appointment on Group ’ C  post and 

also to age relaxation.

6. That there had been another order issued by 

the Director General, the Head of the Geological 

Survey o f India to the opposite party N o .2 which 

provide that the alleged ban on recruitment is not 

applicable in  the cases of regularisation of the 

contingent workers engaged upto 31 .10 .1977  and the 

same has also been decided by the Ministry o f Finance 

Department of Expenditure and as such there is no ban 

in  respect of the regularisation of the services of 

the contingent workers meaning thereby that uptil 

1986 a ll  the contingent workers appointed upto

3 1 .10 .197 7  were to be regularised but on account of 

negligence on the part of the administration the 

applicants are sufferring though entitled to be 

regularised as oarly as in the year 1979 and in 

the circumstances are entitled to receive the benefits 

with effect from the year 1979 itself . ( Annexure SA-2

. .  4
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is the copy of the Office Memorandum dated 27 «1 1 .1979 

Ann*SA-3 and Annexure No«3A-3 is the copy of the Office Memoran­

dum dated 2 0 .2 .1 986  )•

Luckn^^^^at ed:

[<^1^199^ Deponent

Verification

I ,  the above named deponent do hereby verify 

that the contents d f  para 1 to 6 of this supplementary 

affidavit are true to my personal knowledge.

Signed and verified this the

day 

Lucknox'j.

1

Lu

, 1996 in C iv il Court's Compound,

Deponent

Identified by 

tocali^

-‘,‘1

*0 . ._______ --V .'1 -
Osi.b Contii,.
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:.L..'BU CIjIITRAL AjMliilSTKATlV;: TaIBUHAL 
LUCi.iî  W 3 îiCH, LUGIU'Iv. V,’.

Applicant• •

Vs

Union of India & others •• 

Annexura J«£)»

Respondents.

F.No.49014/2/86-Estt(C) 
Govcrnmon.t of Indio#

Ministry of t^ersonnel# i-Mblic Uriuvancoa 
and Pensions 

Department of Personnel and Training

North Block, New Delhi-110 001 

Dated the 7th .June,1908,

OFFICE MEMORANDUM

Subject:- Recruitment of casual workers and persons on daily 
wages - Review of policy.

The policy regarding engagement of casual workers in 
Central Government Offices has been reviewed by Government keeping 
in view the judgement of the Supreme Court delivered on the 17th 
January, 1986 in the Write Petition filed by Shri Surinder Singh 
and other Vs.Union of India and it has been decided to lay down 
the following guidelines in the matter of recruitment of casual 
workers on daily wage basis

(i) Persons on daily wages should not be recruited for 
work of regular nature,

 ̂ (ii) Recr\iltment of daily'wagrifa ifiay binnadcr only-€oi—
work which is of casual or seasonal or intermittent 
nature or for work which is not of full time nature 
for which regular posts cannot be created.

(ili) The work presently being done by regular staff
should be reassessed by the administrative Depart­
ments concerned for output and productivity so that 
the work being done by the casual workerg could 
be entrusted to the regular employees* The Depart­
ments may also review the norms of staff for regul. 
work and take steps to get them revised,if considG. 

necessaryo

(iv) Where the nature of work entrusted to the casual 
workers and regular employees is the same, the 
casual workers may be paid at the rate of l/30th 
of the pay at the minimum of the relevant pay seal 
plus dearness allowance for work of 8 hours a day.

#
(v) In  eases where the work done by a casual worker 

'.s different from the work done by a regular 
(jmployee, the casual worker may be paid only the 
ninimum wages notified by the Ministry of Labour 
<jr the State Government/Union Territory Administr^ 

whichever is higher, as per the Minimum Wage, 
.\ct, 1946, However, if a Department as already 
•paying daily wages at a higher rate, the practice 
oould be continued with, the approval of its 
financial Adviser.^/ ri p.

0
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» “eekiyoff

only^to""tho days^on'whllh thoJ®aat"’®li‘’®

a f L n W ^ s f a t ^ C v l f ^ r  “ "S : ® ,
in addition; be pill h o j ^ o r f
^ a U s  on a

the itsms”of'̂ work now^being^handl

’ s s s  a s  S .J S !
-f  ̂ s’tssi:'" “ • S“ r„“ .x - “

throughout the"'year*'but lach*troe'‘' ^ f P ® ' ^ f ° ™ e d

or?f„a°n=e"'' -"curranco ort"h\“ g l^? °?^

worksrs^iiU^continue to°be*S^°®“ °* Casual

worker, he had not crossed ^ c a s u a l
f o r  t h e  relevent post,

^  €he above"^SiSellnesf it should^Lt'^r''^'^''®
^ncurrence of the, nJ P^ior

^ p a r ^ e n t  of P e r s o n t l ^ S  L̂lnlnĝ  " " "

^  f ^ ^ ^ ^ ^ r ^ p o s L ^ t ^ ^ t L ^ e x t e n t  against
Justified. such regular pSsts are

above and whose^retention°is°co covered by(a) 
necessary and is in aceo^nfo absolutely
are paid emoluments s t r l r ^ f  f  guidelines
guidelines. strictly in accordance with ?h4

(b)

\

'«» » .........4/-.
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(o) Ihe remaining casual workers not coverod bv •(.-) 
and (,3) above are discharged from service.

been prescrlbed°in“?e sM L ^if  °?"Pletlng the review has
Departments t ^®spe=t of tho various Ministries/

2 years.(a) Ministry of Railways

(b) Department of Posts,Department 
of Telecommunications and 
Department of Dcfence production 1 Year

Ministries/Departments/
, Offices. , , .6

i l i l i f f i i l i l l -
4

bv all meticulous observance of the guidelines

regular nature/particularly f ^^t®"ding to work of a

i i s l M l l l l i S ” ^

. \r-

Sd/-D.P„Bagchi 
Joint Secretary to the Govt.of India*

> . X

'H i t . :  V



G0VgR»4gfi* OF INDIA V ^
Gcologjto  ̂ survsy of India . /   ̂ \

♦̂t, ChSwlngh©© Lano %
g « a c u tta  o  16  ̂ ^

N < U __y B «1  ?01 5/3/379=SV!C Datedj ths 2?th Kovcraboy «79,

figfJC_R °  MK40JIAI

fiub^oct I Filling up of direct rocrultanant oiacancles 
SxsXi^J^M  to contlngant noxkors^.

 ̂ ^  thfl Office Council Maatlng held on 16.7o79 it was
16o of the agenda timt tlie nomal 

pro^ltoo of selection and api)Olnt2(i«nt of candidates should
all^iblo candi.iato8 until suchtitae 

as tho govwttiOTt cloaiunce tor relasation of recruitiaent 
proc©dur« for Contln<jont Workers after 2o9o71 and upto 31ol0«77 
wac roceivedo

T>4____ Batter has since ba©i reviewed by the
feH^ tSi beanpleased to decide '

wrfsQrs engaged after 2 o9 ,7 1  and upto 31*
°  considered for selection against Group *C« posts 

provided ttiey are found otherwlso ellgiblofbr appolntaent
^  Ittee and ha placed in the panel but

^  “ado only after obtainlnr
cige reloxutl^s otc« froa the compotent suthorltyo

'■̂  ■ ■■•̂ lull I ” '

> - .. '  ̂ " Sd/-
 ̂ ( 8«L.MukherJee )

6ro AdcalnistratlTe Officer, 
for director of Afpinistr ticm 

Geological Survey of India,
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GO'/KllNMUrr 0? INDIA

HO. 5/12/S5/58.

?ros J IVio Director uonoral, 

jeolo^ical Survey 6J* India, 
■1, Chovringhoa Lrjio, 

Cnlcuttfl-7QOQ15.

033^7

Dated, 20th February,1936,

'Hio i>r, iJy, Dir“'.ctr«>' ' O'-., - .If  ̂

MDrtuc-m Hog ion, *
Cioolojiofll Survoy of Lidift, 
Lucknow.

fc>

!?

ijp.lAXfation of CDntiii:;Gnt workers on:̂ fl.J3d before 31.10.77.

M .a. office letter No. 331C/B-11C1S(32)/83/(CcL->VS3 dnt.-d 15 .1 .86 .

^O .e .^l, It IS stated that ban on Diroct Recruitir.r.nt 

iTd A I/,bour in accordance with the Doonrtmant of
the .abject. Accorddnglo  ̂ Contiiijent v̂ o.̂ ccrs engaged in

t.h- ban p-riod a-ainat Direct ^

Obs rvanco of Uecruitni.nt Rules. In this connection, it !■

rdovant ord^r dated ?0.6.54 fron tho Mini£t-^  ̂ of Fi-.̂ ncoi 
- .0 . £^>:oonaiturc nas already bc-on sent to you vldo letter m.ior r .for -nce.

X I

( S. Bliattacharjee ) 
ienior Administrative Officer 

f:>r Director General, 
ocoiojical 3ur/ey of India.

i "



Before the Central Administrative Tribunal 

Lucknow Bench Lucknow.

Original application No. 12 of 1983

0

The G .S .I ,  Staff Union and another . . .

versus

Union of India and others . . . .

Appellants;

Respondents.

SUPPLH^ENIARY COUNTSR REPLY ON BEHALF OF T m  RESPONDETNS

I, B .N . B h artt^  aged about 53 years, son of late 

P.-Lal, presently posted as Regional Administrative 

Officer, GSI(NR), Lucknow, do hereby state as under:-

c

1. That the undersigned is duly authorisedto file  

this supplementary reply on behalf of the respondents 

and as such he is well conversant with the facts of 

the case.

2 . That the undersigned has read and understood the 

contents of the Misc. Petition filed on behalf of the 

applicants and the parawise reply thereto runs as under

3 . That the applicants on 19 .2 .1998  had filed  this misc.

and documents
petition with a view to bring out certain facts/on records 

which reqv^e reply from the respondents. As such the 

respondents are filing  this supplementary reply to the 

misc^-petition filed  by the applicant on 19 .2 .1 998 .

0 . i \

4 . That the contents of paragraphs no. 1 to 3 of the

petition are not disputed. As such do not call for

contd.. .2
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any reply from the respondents.

0
- -r"

5 . That the contents of paragraph no. 4 of the misc. 

petition relates to the contents of office memorandum 

dated 7th June, 19SS.$he same can be verified from the 

perusal of the original application. Hov/ever, it is 

submitted that the O.M. dated 7th June, 1908 does not 

apply in the case of the applicant (Sri S.K.Saxena) as 

he was overage at the time of his initial engagement i .e .  

19 .7 .1975^

o

6. That the contents of paragraph no. 5 of the Misc. 

Petition are admitted to the extent that the contingent 

workers who were engaged up to 31 .10 .1977  were to be 

regularised in Group ' C  or Group »D* Cadre subject to 

their qualification, age etc. as provided in  the recruit­

ment rules. The said regularisation was also subject to 

availability of regular posts and the request of contingent 

workers in  this regard. The contention raised by the 

applicants in the paragraph under reply that the regularisa­

tion v/as to be considered only in Group ’ C  post, is not 

factually correct. The applicant who was V , overage 

at the tipe of his initial engagement, was not eligible 

for Group ‘ C’ post as age relaxation v.as not

admissible in his case. It is relevant to mention here 

that the decision was taken by the Ministry that no 

age relaxation will be given to those who has been 

initially  engaged after becoming over-age. Further, it is 

submitted tiiat the recruitment process for all the 

Ministerial cadre including IDC are being done through 

^taff Selection Commission only.

contd.. .3

V..
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7. That the contents of paragraph no. 6 of the Misc.

Petition are admitted to the extent as it relates to the

contents of the O.M. dated 27th Nov., 1979. Ho\«;ever,

it is submitted that the contingent workers are being

regularised against the Grade C and D posts subject to
fulfilment of

availability of posts and/reouisittqualification etc.

o

8 . That in view of the averments made in the counter 

reply as well as in the supplementary reply the original 

application is raiscomjeived and devoid of merit and as 

such the same is liable to be dismissed in favour of the 

respondents.

Place ;L  u c k n o v/ 

Dated; / 1999 For respondents.

Verification,

I , the undersigned, do hereby verify that the contents 

of paragraphs no. 1 to 8 of this supplementary reply are 

true to my personal knowledge.

Place:L u c k n o w 
Dated; | | ^ 1999

Through

For respondents.

( ^ n i l  Sharma )
Advocate

Addl. Central Goverrmefat Standing Counse
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BSFOBE Tm CSKTB&L miJSlSSMfim TRIBCQIAX., 

IJJC^OW s k c H ?  KJCOOWo

oeoXogical Sum y of ladia

staff Qnlem and aBother eo iipplicazits

Versus

Umion of India & others o« RespondentSe

MnXXm%i&n to MEXep^nl̂ aegLJieiantgy.

I , SoK«S&x@na, aged al̂ out 5 5 ” years, 

son of Late H«K«Sazejia, resident of 417/246, 

He^jgan^y Lu^ov? do hereby state as tinder:-

lo That the contents of paragraph No«l to 4 of 

th® sapplementaiy eountor reply aocds no rep3ŷ e

2o That in reply to the contents of paragraph 5 

of the sappXcfflentaiy cotmtor reply it is sahsitted 

that Office Hcaorandua dated 7«6»X988 annexed vith 

the sapplementaiy affidavit filed liy the applicant 

Soo2 also apply to the ease of %ho applicant Hoo2o 

The plea of over ago taken by the respondents at the 

time of initial ^gagoment in respect of applicant 

Noe2 is not tenable at this stage ioeo after passing 

of more than 24 years of service rendered by the applicxm



Noo2o Further it is aot specifi«iUy oentioaed in the 

paxa as to b&v the applicant Hoo2 over age and imder 

«hat provision of lav/ruloso The applicant at the time 

of initial engagement ms a sponsored candidate of the 

SfflplOTment Exchange as per th@ ralos and as he 

cannot bo said to over age at the tlae of his initial
f

0  engagement î ee on 19o7*197£o Farther In the absence

r ©f any specific plea and tho Gvid«ice the Ihcts contained

in the para are dispatedo

So That in repay to the contents of paragraphs 

Koo6,7 and 8 of the supplementary counter reply it is 

submitted that In vio» of s^eme and the Office Hemoran- 

dua dated 7o&1988 and 27ollol979 respective^ the 

contingent staff found otherwise eligible ^ s  required 

to be reQularisod t̂ ithln 6 sionths from the date of 

Office Hemorandum dated 7o6ol988 keeping in vlev the 

relaxation of age otco to be obtain^ from the coispetent 

authorityo No t^ere in the reply contained In the para 

specifically provided as to vtiesi the Ministiy has taken 

the decision to not to give age relax&tiom to those 

laho have been engaged after becoming over age at the 

time of Initial engagements Further In vle& of Office 

Order dated a9>3-1986 the contingent staff y» s eligible 

to be absorbed and regularised against the direct recruit­

ment vacancies and thus a bald allegation of no vacancy 

for the purposes of regularisation has no justification 

to keep the contingent staff In employment on daily mges 

for more than 20 years and making direct appointments 

during this period of and on by method of pi<^ and choosea 

is also disputed that after acceptance of tho scheme 

and issuance of office order dated 7o 6a 1988 on the basis



/

0

Q .

Of Judgment deliveired tiy the Hon'ble Supreisesi Court 

i& the case of Surender Stogh versus Union of India 

the plea of the post of toiler Division ClexSc under 

the Staff Selection coimission is um^arranted and is 

a denial to givo appoiatment Incite of relaxation 

of TOcruitaent procedure the G^llogieal Survey of 

India adeinistration and hence the contents are• • • * * 

vehemently opposedo

-  3 ••

Lucknot̂ s Bated:

March (S" ,1999 Applicant

I ,SoK« Saxena» aged' al)6ut 5 5 "
years, son of

Late H«K*Sax^, resident of 417/246,Hem^ganJ, IiUdmo%} 

do hereby verify that the contents of paragraph Hool 

to 3 of this replication are true to ny personal 

knotilodge and belie fo'

Signed and verified this the ^  

day of March,1999 at Luckno «̂

Applieaat
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C30 of m n  h-

In  the Hon'ble Centrai::^;:xi5&rS^M'Cive*1friTDimal<

Lucloiov; Bench, Lucknow.
■XT

M.P.Ko. o f 19/9

5 Sector ‘ B ',A l ig a n j ,

Ia M j- I General Secretary*

1* Geological Survey of Ind ia ,Staff Union, 

Northern Region,Committee Plot H o .2 ,

Lucknow through its

Secretary.

2# S*K*Saxena, son of Late H.K*Saxena, 

resident o f 4lV/246,Newaogaho , Lucknow*

• • Applicants*

Versus

1* Union of India through Secretaiy,

Ministry of Steel and Mines,Department 

o f  Mines, New Delhi.

2o Director General,Northern Region, 

Geological Survey of India, 2 ? ,J .L .

Eoad, Calcutta.

3* Dy.Director Geneial, Northern Region, 

Geological Survey of India, SectoivE, 

A ligan j, Lucknow*

• * Respondents

Inxej.

Contd*. * . *  2
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C2i3 C5 E3os8£j4 1̂/ fesl...«,.

C:i C ::! ^  t *
Original Application No. 12 of 1988

Geological Survey o f India 

Staff Union &  others Applicants

£>

>-
t

Versus

Union of India &  others •• Respondent s«

ABBliJsation for restoration of 

Original Applicat^lon«

The applicants,above named, most respectfully 

beg to submit as under:-

That on the facts and circumstances stated in 

the accompanying affidavit the Hon'ble Tribunal may 

please restore the Original Application No»12 of 

1988 -©to its original number and may decide the 

application on merits after hearing the applicants 

and may recall the order dated 9 .8*1999 passed in 

the Original Application N o .l 2 of 1988 detailed 

above in the interest of justice.

Lucknow: Dated:

August I >1999 '"'H-^.P.Mathur ) ,
Advocate 

Counsel for the applicants.

A
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AFFID/f 
2 ^ W . " :

/ Y  ^ < ^ s a ^ x '

i%v .V I

‘ ■<^t?RTL%cfrt

In  the Hon'ble Central Administi^tive 

Lucknow Bench, Lucknow

4££i^XjLl
In

M«P.No«

Geological Survey of India 

Staff Union &  another

Versus

of 1999

Applicants

Union of India &  others . . Respondent s«

In  re:

~1 _

Original Application No* 12 of 1988

Geological Survey of India 

Staff Union •<

Versus

Union o f India & others

Applicant

Respondents-

A F F I D A V I T

I,S .K»Saxena , aged about years,

son of Late’H .K .Saxena, resident o f  4 1 7 /24 6 ,

Newajganj, Lucfenow do hereby solemnly affirm



T
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^  ------------- (X

and state on oath as under:-

1. That the deponent is the applicant No* 2 

himself and Secretary of the applicant No. 1 as 

such is fully conversant with the facts and 

circumstances of the case and the facts deposed 

to herein helow*

2. That the Original Application No. 12 of 1988 

was fixed for final hearing on 9 .8 .1 9 99  before 

Hon'ble D.C.Verma,Member Judicial and Hon’ ble 

A .K .M isra , Member Administrative as first case

in the Cause List for hearing.

3 . That the counsel for the applicants, Sri

Mathur, Advocate could not reach the Tribunal before

3 .00  p.m. and by the time the case x-ias called out 

and has been dismissed in default.

4 . That the deponent though was present in

the Court but could not understand the calls 

and under bona fide mistake also not informed the 

Hon'ble Court about the delayed arrival of the 

counsel of the applicants who was on legs at

2 .30  p.m. before the Hon’ ble High Court in arguing 

a listed matter in Court N o .7 of the Hon’ ble High 

Court.

5» That the absence o f the counsel was not

deliberate and may be condoned and the case may 

be restored to its original number*

. . 3
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, r~.- ,‘ -. 't?
• i r. “

■1. *r»«

6. That in case the Original

restored the applicants would be put to irreparable

loss and injury hence this application*

J- 'y

Lu cknoV: Dat ed: 

August \ ,1999 Deponent

Verification

I ,  the above named deponent do hereby 

lierify that the contents o f para 1 to 6 of this 

affidavit are true to my personal knowledge and 

belief*

Singned and verified this the 1

day of August, 1999 in C iv il  Court's Compound,

Lucknow*

Deponent

A

I '

ooata'f^J’’ by stai.’l. T  

*-05d«vit v,hich b ll

•‘^nxi

Oatfi^dju,

ofct* ct^ir



csn-.:r a l  AEM-IMISTRATIVE tr ibu n a l  
LUCSCNOvi 33NGH

O- *
C o A .n ., 12/88

GoSoI* ar»a others Applicants

.5>-Vs-

Union Of India and others
o c = ^ '

.lespondeatso

Hon’bie i-»r* D«.Co Verraa -Jolio 
Hon'bla Exto A oK» ~AoM«

NOne for tlie ^plicant# Sri Sunil Sharma for responeiant

On tbe last date also nons was present on behalf of

applicant® It appears that the applicant is not interested

rasacuting the cosae The 0«Ae is dismissed for non prose-

JZi

O a ? O C C c 3 G s ® S

<&eiâ c{sv

( 3 .6 .a
•’̂ 's c x :sc ?

u-

L
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DCCDCOU C3C3b I lT " J  i  
C3C3 off PWIXJ-— — /••-A«=»;̂ «=‘ ^

Ĉ ĉ TEic=cl!:̂ fc[7Pc:5-

In the Hon'ble Central Admini^strative T r ib y ;^ ^
f - -

- *

/  ■

, tVilJ \

^ " • T .

Lucknow Bench, Lucknow

M. P . No. " ^ n J  f^^2Q€fO^

X ■

AC.

1 . Geological Survejr of In d ia ,Sta ff  Union, 

x^orthern Hegion,Coniiiiittee Plot K o .2 ,

Sector ‘ E ‘ Aliganj, Lucknoij through its 

General Secretaiy.

2« S.K. Saxsna,son of Late H.K . Saxena,

resident of 417 /246  Kewajgan^ , Lucknow.

• • Applicants*

Versus

1. Union of India through Secretary,

Ministry of Steel and Mines,Department 

of Mines, Delhi.

2. Director General,northern Region,

Geological Survey of India27, J-L.

Road, Calcutta. ‘ '

3. Dy.Director General,Northern Region,

Geological Survey of India , Sector^S,

Aliganj , Luckno^<j.

. .  Respondents.

Coni/d* • .  2
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In ret

^::ro^C3cli 

. ::i3CD oil l?lttc3-— ' ,
C2D c3 Dccd^ Dc::3...r=-»~*’-̂

%

O .A . Ko. 12 o f 1988 

Geological Survey of India

Staff Union. S2 &  others .*  Applicants

Versus

Union of India &  others . .  Respondents.

tolj..ffatiQA fox, restoration of Misg.Petition 

ap. 1740 of 1999 rejected on 8.2.2QQQ

The applicant,named above beg to submit as under:

That on tne facts and circumstances stated 

in the accompanying affidavit the Hon'ble Court may 

please restore the M isc.Petition Ho. 1740/1999 to its 

original number moved in Original Application No. 12 

of 1988 and may hear the application on merit after 

recalling the order dated 8 .2 .2 0 0 0  passed on Misc. 

Petition r'Io.l740 of 1999 or may pass any other suitable 

order in the interest of justice.

Lucknow:Dated: /\^

March ,2000 ( j.P .M athur ) ,

Advocate 
Counsel for the'applicants.
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C2£1 ' X  V -...««r̂ OCa
r  ■' X ‘ :?c::i..«.«=^. 

In the Hon’ ble Central Admjxiistrative Tribunal

Lucknow Bench, Lucknotj.

Affidavit
In

i

<7

Of 2000

2000 
AEFlDAVn

4  'V.vi

 ̂ z^o. P, •;> >

Geological Survey c 

Staff Union and another Applicants

Versus

%

Union of India & others

in re:

Respondents

M.P.Ho. 1740 of 1999

eological Survey of India 

Staff union and another . . Applicants

Versus

Union of India &Dthers Respondents*

A F F I D A V I T

I.S»K.Saxena,ag6d about 56 years, son of

Late U.K. ,saxsna, resident of 417/246,Kex̂ aj ganj ,
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CiCcDCfiO E3C3Q

d C = S i = > '‘’ '
Lucknow do hereby solemnly a f f i m  and state

on oatli as under:-

J
Y'
>

1. That the deponent is the applicant M o.2 himself 

and Secretary of the applicant B o .l  as such is fully 

conversant tsdth the facts and circmstances of the 

case and the facts deposed to hereinbelow.

2. That the original application iro.12 of 1988 

was fixed for final hearing on 9 .8 .1 9 99  before Hon'ble

D.C.?erma,Member Judicial and Hon’ ble A.K.Kisra,Member 

Administrative as first case in the cause'list for 

hearing.

o. ihat the counsel for the applicants, Sri J .P . 

Ilathur,Advocate could not reach the Tribunal before

3.00 p.m. and by the tjjie the case yas called out and 

has been dismissed in default.

4 . That the applicants moved an application for 

recall of the order dated 9 .8 .1 9 9 9  vjith the request

to hear the original application on merit and the said 

application has been numbered as M .P .K o .l740  o f 1999.

5. Tiiat a copy of the application u’as delivered 

to the counsel for the respondents and he has not 

preferred any objections against the same and thus 

the same was listed on 8. 2.2000 for hearing.

6. That on 8 .2 .2 0 0 0  there yere Division Benches 

holding the Courts and the application for restoration
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OCT-

was listed before the appropriate Bench consisting 

o f  Hon’ ble D .G .V e m a , Judicial Member and Kon’ ble 

A»K*Misra, Administrative Member.

J

7j That the counsel for the applicants was busy 

in other Bench on 8. 2*2000 in arguing the listed cases 

and the applicant ilo*2 -was doing pairawi in the case 

who was waiting for turn of the case so that he may 

be able to call the counsel from other Bench.

8. That as the case at S l .So .8  was called out,

the applicant H o .2 proceeded to other Bench to call

the counsel in view of the fact that the present case

was listed at Sl.i'Io«l4 in the list for orders and

by the time he could bring junior counsel Sri R.G.
to

Saxena, Advocate/the Hon’ ble Bench it transpired 

that the case was already called out as none was 

present for the applicants at the time of calling 

of the case the Hon'ble Bench has rejected the 

Kisc .Petition  i'Io.1740 of 1999 on the ground that 

none was present to press the same.

9. That as the absence was not deliberate but

accidental and in case the order dated 8. 2.2000 is

not recalled the applicants would be put to irreparable 

loss and injur^i^.

10. That as par the Rules ins  siiice the certified

copy of the order is to be annexed with the application 

ior restoration and since the same was prepared on 

2 .3 .2 0 0 0  and delivered to the applicant Ko .2  on

. .4
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10 .3«2000 hence the application for rsstorauim~'is‘ * 

filsd today and in case there is any delay the same 

may b8 condoned,

Lucloiox̂ ’: Dated;

Marcli 2000

Verification

Deponent

I ,  the above named deponent do hereby verify 

that the contents of para 1 to 10 of this affidavit 

are true to my personal kiioi^/ledge and belief.

Signed and verified this the 

day of Karch, 2000 in Civil Court’ s Gompoimd, Lucknow.

Deponent

Identified bv

Advocate.

-.(tf.nrO o • . >. to., Q uiy

■ ■■ ■ ' - UIV r . hv d y .

n h U!.de .he

to  -ftd .  . . f, i, n y /  b r , ^  «ot atsi

Ĉ jOKXX) by one Fe» v K» I/. i/JO
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*»It4! Cs«9r< . . . . —



Cjntral .‘C.ministrativc Tribunal 

, Luckn^v,/ ,-,:inch

12/C8

if
/

_ i *
lo 3,S,± * Staff  Union /^forthern region,  ̂ * -■,

Committoa Flct 2, J^cto r 'E ' A li- a n j,L u c k r^  \

2. 3 ,K , Jaxona j about 45 yv3ars 3/G Ljte

K ,K , Saxaaa i.</0 417/246 iffewazganj, Lucknow p ^ C

Posted, as libraty Assistanc

Unicn of Incia othorc;

-c

J
/

;_:licjnt3.

7 /

Hon.Mr. C, Varma, J .J-1.

Hon. Hr . . K ,M is r a > A« M «

Uona £or tha „ ' licant,.

Sri S, “̂ hatrma for rss-'onJonts.

-Jone is press nt to rsss H .F . 1740/99. ii.F. is thareforC/ 

rejactefi,

3.V- 3d/-

A.M, vJ .
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FORM NO. 11

SEE RULE 62 )
k

CENl'RAL ADMINISIRATIVE TRIBUNAL, 
LUCKNOW BENCH, LUCKNOW,

\

'■v;\

>

0A/9rA/Q^/nJ<79^....... .....................of 1

c........... I . . . ......................... Applicant ( s ) ;

versus

Union of India and others ..........  Responden{s )/
Opposite Parties.

memo of appearance

I, Sunil Sharma, Additional Standing Counsel, 
Central Government for Central Administrative,
Tribunal having been authorised by the^^'c^^t^ 
Government, Ministry of Law and Justice vide
Notification No.E'. 44 ( 4 ) / 91-J u d l . dated 14th
October 1993 notified under Section 14 of the ^
Administrative Tribunal Act, 1985, hereby appear
):or Respondent Nos . .j.-. . ̂  .■-------and undertake to
plead and act for them in all matters in the
aforesaid case.

Place:L u c k n o w
( Sunil Sharma ) 

Advocate
Dated: , 199^ Add!'. Central Govt . Standing Counsel

ADDRESS 0£ THE COUNSEL Ir OR SERVICE:

Sunil Sharma 
Advocate,

Chamber No.14,
High Court,
Lucknow Bench,Lucknow.



No- 2 H

a “F 0 M NO. 11;

(See Rule - 62) .

CENTRAL AD^IINISTRATIVE TRIBUNAL? LUCKNQ7 BENCH, ly
L U C K N O W .

OA N o ./^ V o p /^ /M A  )< 2, ^

. . . . . .  ADDlicant (s) .

V.ersus,

Union of India & Others. ResDondent(s) .

SM E M 0 0 F A P p £ A R A N C Es

Ij, Km, AS-IA CiIAUDHARYj, Adcll, Standing Counsel for

Central Government having been authorised by the Central 

(\ ^  Government vide Ministry of Law Notification No. F .N o .4 4 (4 ) /

dated 14th October, 1993 and Notification N o .F .4 4 (4 ) /

[ 91-Judl, dated 15th July;, 1994^o tified  under Section 14 of 

the Administrative Tribunals Act, 1985,(^hereby appear for 

Respondent No. f 3 undertake to plead and act for

them in all matters in the aforesaid case.

(Signature g. of the

m  , T , CodffseT)
Place. Lucknow^ Asha Chaudhary)

\ Addl. Standing Counsel for
uated. \ C7V: v ' Central Government.

— of t^ '̂̂ '̂''douhTel for Se rvice . ^ V '  ^

Km. Asha Chaudhary,
C.A .T .  Office Comolex,
Lucknov; Bench, Lucknow.

Chamber No. 53 , Lavryers Chamber, 

rlign Court, Lucknow Bench, Lucknow.
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